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REPORT SUBMITED BY ENVIRONMENTAL ENGINEER, DISTRICT
OFFICE, KOZHIKODE BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, ON BEHALF OF KERALA STATE POLLUTION CONTROL
BOARD.IN OA NO 73/2023 (OLD OA 294/2022)

Vide its order dated 10™ January 2024. AD. in OA No:73/2023 (SZ), the
Hon ble National Green Tribunal had passed Orders to submit clarification on
the issuance of "Consent to Operate,” its validity, and on how the same could be
granted without an Environmental clearance. NGT also enquired what is the
compensation payable for the pollution caused by the project proponent.
In compliances to the Hon'ble NGT order both the clarifications are
respectfully submitted herewith.

a. Regarding the consents given to the unit to operate;

The quarry under dispute by name M/s Geo Enterprises Quarrying unit is
owned by smt. Indira, and is situated in Koyilottupara, Veeriyambram Desam,
Sivapuram Village, under survey number 29 (pt) in Thamarassery Taluk of the
Kozhikode District.

This quarry unit was granted “Consent to Operate” for the first time from
Kerala State Pollution Control Board on 17.07.2008, with Consent no:
PCB/KKD/DO/CO/501/08, with a validity up to 30.06.2011, based on the then
existing Board circular on 'quélrying. Copies of Board circular and consent are
produced herewith and marked as Annexure-R;1(;y and Annexure -R;1 (14 (1)

This consent was grantéd for carrying out quarrying Job work, using
compressor of 52 HP from two acres twelve cents of land as shown 1s the attached
sketch along with consent, approved by Tehsildar. The consent issued was subjected
to the conditions specified in the clearances issued b§’/ the Mining and Geology
Department and Explosive Department as per the provisions of the relevant statutes.

In the R;l(y) Board circular dated 13.06.2007, which came to force, fixing
normé  for quarrying operations, it is clearly stated that all new quarries shall
comrnfénce operations only after obtaining clearance (Consent) from the Board, and

—f,alg:g")?"";irected that Existing quarries shall also apply for and obtain clearances from

" Board within three months from the date of the circul FALBIG6HAOEEG:o
: \QWW‘A fivironmental Engineer
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Enterprises quarry was all'egldy an existing one, and had obtained Consent to Operate
based on above Board circular and based on site inspection conducted by Board
officials on 17.06.2008. At the time of inspection, no houses were existing within
100 meters radius as per this office note file records on site inspection.

On expiry of the period of validity on 30.06.2011, the Consent was renewed on

08.08.2011, based on their application, dated 30.04.2011, the validity was extended
to 01.02.2012, for quarrying from 6.5 acres of land on the basis of quarrying lease
commencing from 19.04.2010 to 18.04.2022, mining and geology permit with
validity up to 01.02.2012 and village officer attested field sketch issued by the
Tehsildar, which was also countersealed by the Geology department. Copy of
consent renewal order is produced herewith and marked as Annexure-R;1 (14 2). At
that time the quarry owner had obtained twelve year lease for quarrying which he
had submitted along with his application.
On expiry of validity of the first renewal term, based on renewal application dated
28.12.2011 the Consent was again renewed a second time, on 04.05.2012, with a
validity up to 01.02.2015 (a normal renewal term of three years). This second
renewal of Consent to Operate was granted on the basis of the Board circular dated
05.12.2012, which directed that, Consent shall be issued from the Board office only
if the quarry had a valid lease/ permit, from the Mining and Geology department, and
that the validity of the Consent shall be limited to the date of expiry of mining lease /
permit, or the normal (3year tefm) of the Board consent period, whichever is earlier.
Copies of Board circular and consent renewal order are produced herewith and
marked as Annexure-R; 1, and Annexure -R;1 14 3)).

Nearing the exf;iry of this consent validity on 01.02.2015, renewal application
was submitted on 13.11.2014 by the unit. Vide Government Order dated 21.02.2014
by no G.O.( MS) No.02/ 14/ Envt of the Environment (A) Department, (Copy
produced herewith and marked as Annexure-R; 1(1,) it was made clear that quarrying
* leases (long term concessions for period up to 12 years) EC shall be insisted, and
they shall be sanctioned to be continued with existing conditions up to 09.02.2015
and that they shall submit an undertaking that EC will be obtained from SEIAA.
Orders were given for strict compliance that for rock quarrying leases will be issued

and renewed only after obtaining prior environmental clearancg and same potiepwill
| SAULVANA 2RI
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apply to permits given by the revenue as well as the mining and geol
departments. Binding to t}‘le above G.O of the Environment (A) Department, the uni
had submitted an undertaking in affidavit, that they will obtain Environmenta
Clearance from SEIAA, on or before 09.02.2015. Due to ambiguities arised in th
applicability of above G.O in the case of existing quarries already on lease hold, th
Consent to Operate was renewed only up to 09.02.2015 from this office on the basi:
of the application submitted by the applicant. Copy of the consent renewal order i
produced herewith and marked as Annexure-R; 1 (14 4)).

Vide office memorandum no: J11013/182/2012-LAJ1(M) Government o
India. MoEF, IA 11 (M) Division, Dated 04.01.2013, a clarification was issuec
regarding the applicability of provision of EIA notification 2006 for mining of majo:
minerals in areas less than 5 hectares. Vide paragraph 4 of this OM, it is clearly

stated as given below.

‘ “ It is clarified that the mining project of major minerals of the size of the lease
area less than 5 hectares, will not be under the purview of the order of the Hon’ble
Supreme Court dated 27.02.2012 and the OM no: L-11011/47/2011 IA-11(M) datec
18.05.2012 issued by the MoEF. Hence there is no need of prior environmenta.
clearance for the mining project of major minerals of lease area less than 5 hectares
as per EIA notification 2006, either from State government or the Central
government. However such mining operations shall need to obtain the Consent tc
Operate from the State Pollution Control Board Act 1974, Copy of above OM
produced herewith and marked as Annexure-R;1 an).

Further, In response to a letter of clarification raised by the Board
chairman, by no: PCB/TAC/ELF/219/06 dated 23.08.2013, it was cleared by the
administrator SEIAA, Department of Environment and Climate change,
Thiruvanathapuram, through letter no: 2414/ECI/2013/SEIAA dated 22.4.2015
that “ in the case of miriing of major minerals, if the lease area is below 5
. hectares, _environmental clearance is not necessary. Hence the occasion for
SEIAA to make such a condition on consent of PCB does not arise.” (Copy of
letter from Administrator SEIAA is produced herewith and marked as

Annexure-R;1 (13

W SAUMA HAMEED
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Later on the basis of a request letter by the applicant on 24.04.2015, Consent
validity was renewed through a Consent Variation Order (CVO) effecting the validity
to 09.02.2016, adding the condition “ The Consent issued from Board will be valid
during which all other statutory and necessary clearance from concerned authorities
are valid. The Consent issued from the Board is only with respect to the powers
vested under the Water (Prevention and control of Pollution) Act 1974, Air
( Prevention and control of Pollution) Act 1981 and rules there under. The operation
of the unit shall be commenced only after obtaining clearance from all concerned
authorities.”(Copy of CVO is produced herewith and marked as Annexure-R; 114(s))
Similarly the consent validity is once more renewed through a Consent Variation
Order, till 01.02.2018. (Copy of CVO is produced herewith and marked as
Annexure-R; 1 (14 ).

Vide circular no PCB/HO/TAC/GoM/953/2014 dated 9/9/2015 Board
Chairman had issued direction to the effect that Environmental clearance shall
be insisted for considering issuance of consent from the Board for all quarrying
operations (Copy of the circular produced herewith and marked as Annexure-R;1s).
There after Board had issued circular no: PCB/ HO/ TAC/ GOM/953/2014
dated 01/10/2015, which states that Environmental Clearance is applicable at
the time of renewal of mining lease in case of existing quarries on lease hold.
(Copy of the circular is produced herewith and marked as Annexure-R;1(;9) Nearing
expiry of the validity of Con’sen.t Variation Order vide R3114 ), an online application
for renewal was submitted by the applicant on 06.01.2018.

Based on the {enewal application dated 06.01.2018, the Consent of M/s
Geo Enterprises Was again renewed by number PCB/KKD/DO/ICO-
R4/501/2008 based on Rj31(;9) Board circular dated 01.10.2015, on 17.02.2018,
with validity up to 18.04.2022, ie, the end of the 1easé period.

Board had issued Consent to Operate and its timely renewals to the
" M/s Geo - enterprises quarry unit strictly binding to the timely relevant
Government orders and Board circulars only.

By the time EC became mandatory for issuing of new quarrying leases,
the uﬁit was already holding a valid quarrying lease for 12 years, commencing

7 from 19.04. 2010 to 18.04.2022. Board had issued Conéq@,t, gneﬁglxpga@bup to
\fn o e B
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the validity period of the mining lease, that is 18.04.2022 and quarr

stopped further at the site.

b. Regarding calculation of Environmental Compensation payable for

Pollution caused by the project proponent.

It is respectfully submitted before the Hon'ble Tribunal that,
Environmental compensation will be calculated based on the “Report of the
CPCB In-house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund”. The findings of Pollution
Control Board along with recommendations were submitted as report to the
Nodal officer after the committee site inspection conducted dated 02.06.2022, a
copy of which is attached here with and marked as Annexure R;II for kind
reference.

Calculating Environmental compensation needed detailed technical
evaluation on the extend of over extraction and the resulted environmental
damages occurred to the surrounding environment, agricultural land, houses/
establishments, water resources, soil etc of the area.

A status report has been filed before the Hon ble NGT on OA 73/2023 on
12.09.2023, describing actions of the committee till date, and enclosing
English translations of necessary annexure, which included inspection reports
submitted by all concerned officers of the subcommittee. [This includes reports
from District Geologist, Taluk surveyor, Secretary Unnikulam Grama
Panchayath and District Soil Conservation Officer (who submitted combined
site inspection report conducted by Soil Conservation, Principal Agricultural
Officer, Soil Survey Assistant Director Kozhikode, and Hydro geologist
Ground Water Department)], These reports (translations) are produced here
with and marked as Annexure R;III.

It is respectfully submitted that the District Geologist, had requested the

District édllector to render necessary help to quantify the extracted stone from
the water logged as well as non water logged area of the quarry.

-‘For calculating Environmental compensation, it is necessary to get a

detalled report on the exact quantification of legally and illegally mined

— ;‘ 5*75qs~;~hu‘

e ‘minerals from the area, which is not yet ca%fﬁte’“ " and’ submltted by the

\J Environmental Es
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“District Geologist. A letter requesting to submit the same was issued to the

Director, Directorate of mining and geology, by the Board Chairperson, on
24.01.2024. Copy of the letter by no: KSPCB/13/2024-SEE-1 dated 24.01.2024
by the Board Chairperson is produced herewith and marked as Annexure Rj
IV.

It is humbly submitted before the Hon ble National Green Tribunal that,
on getting the above mentioned detailed report from Mining & Geology
department, and after consulting with the other expert committee members,
[The expert member from SEIAA, and the District Collector (Nodal agency)],
Environmental compensation will be calculated without further delay.

All the facts stated above are true to the best of my knowledge,

information and belief.

Dated this 2" day of February, 2024.

For and on Behalf of
Kerala State Pollution Control Board.

i
}

| |
\ )/ Environmental Engineer
; —— v/ Kerala State Pollution Control Board
N District Office, Kozhikode

(Member of the Expert Committee)
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{ _—— KERALA STATE POLIUTTON CONTROL BOARD

* patiom P.O., Thiruvananthapuram-695 004

i _ —
i PCR/TAC/WP/236/2006 Dated, 13.06.2007

CIRCULAR

‘;"""i,_,'“"' &

sub: Fixing of norms for quarrying operations

e

‘Ref: (i) This office circulars of even no. dated 18.10.06 and 24.02.07 i
(i) Decision taken in the 158" meeting of the Board

As deéided in the 158" meeting of the Board, the following norms
shall be imposed for quarrying operations.

1. Distarice criteria (applicable to new quarriés and to expansion of

existing quarries) . _
‘Minimum distance from boundary of quarry operation area to:

Residential buildings, places of worship, public buildings,
public road having vehicuiar . traffic,” river or lake, railway line,

bridges 100 m

2 . Sound level at 1 m outside it ;,...ncary of the land ~wned of
leased by the consentee whichever is farther.

' a) Residential area - 55 dB (A) Leq, max
,' b) Commercial area - 65 dB (A) Leq, max
c) Industrial area - 75 dB (A) Leq, max
| (as stated in the Noise Pollution (Regulation & Control) Rules,
2000)

3. Suspended Particulate Matter (SPM) (dust) level at boundary of
the land owned with different adjoining areas, excluding roads:

) "a) Residential and commercial areas - 200 pg/m>, max

b) Industrial area ; 500 pg/m’, max

4. Respirable Suspended Particulate Matter (RSPM) (<10 y m}
level at boundary of the land owned with different adjoining avess,
excluding reads: '

~  Rusidentis! si«l commercial areas - 100 pg/m>, max

p) Industria aica 7% poind, max

5. After excavation at the site is completed, the land may be used for
rain water harvesting with protective barriers/any other suitable

approved purpose or may be reclaimed.

In the consents issued for quarrying, the following condition

should be added. “The consent issued Is subject to the congditions

} specified in the clearances issued by the Mining and Geology
Department and Explosives Department as per the provisions of the

t s ~bbitnc”




All new quarries shall commence operation only after obtaining
clearance (consent {0 establish and consent to operate) from the Board.
Fxisting quarries shall apply for and obtain clearance (consent to
operate) from the Board within three months from today. The fees
chargeable shall correspond to Sl no: 6- red category of Table | of the
Kerala Water (Prevention and Control of Pollution) Amendment Rules
2006 and Kerala Air (Prevention & Control of Pollution) Amendment
Rules 2006 till detailed categorisation is made. Penalty fees will be due
from the quarries applying for consent after the aforesaid due dates.

. The revised quarrying norms will be applicable with immediate
eftect. _

: Ssdi/-
MEMBER SECRETARY

To
. CEEJSEE, R.O., TVM/EKM/KKD ,

SEE / EE, D.O., TVM /KLM/ PTA/ ALPZA/ KTYM/ IDKY EKM/

ESC/ TSR/ PLKD / MLPM/ KKD/ WYD/ KNR/ KSD

Copy

to
All Technical staff in the H.O
Public Relations Agency

FORWARDED / BY ORDER

o -

ENVIRONMENTAL ENGINEER

76
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w5 Genersi 0471 - 2312910, 2318153, 3118154, 236155 Chairmax: 2318153 Member Secretary: 2318151
— e-mail: kspcb@kcra'lapch.org FAX: 2318152 web: wvrw . keralapcb.org
Fr o / x

A KERALA STATE POLLUTION CONTROL BOARD
N pattom P.O., Thiruvananthapuram-695 004.

PCB/TAC/WP/236/2006 07-07-07

From
The Member Secretary

To ’
The CEEy, CEE», RO, EKM,

The SEE, RO, EKM /KKD,
The EE, DO, TVPM/ KLMW/ PTA/ ALPA/ KTW IDK/ TSR/ PLKD/ MLPM/

e KKD/ WYND/ KNR/ KSGD

Sub:- Siting criteria. for quarrying'operations

gef- Circular of even no. dated 13.6.07

Sir/Madam;

In the above circular in the distance criteria the words “having vehicular

traffic” has been added after “public road”. A copy of the corrected circular is

enclosed for information.
Yours faithfully,

) e
} MEMBER SECRETARY

Copy to - All Technical Officers i the .0.

{

12R%
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pattom P 0. Thlru\-ananthapuram—i)‘:?i 004

Ié LBITACIWP/ZSGIZOOG Dated 10.06.2008 v/

CIRCULAR

M ——

ub: Fixing of norms for quarrying operations

ref (i) This office circulars of even no. dated 18.10.06, 24.02.07 and

13.6.07
(i) Decision taken in the 162" meeting of the Board held on

6-5-08

The Board had received many gueries regarding the definition of
ex1stmg quarrles The matter was discussed in detail in the 162" meeting of

the Board and * w-as clarified that anmx__,agl_ej which were n O?E,Jtlon as on

Ui

13.06.07. t;i on which the B Board |ssued cwcular fnnahsmg the criteria,

,7;1

are to be ©° M Leasing oOf procunng o addmonal land

wereafter for quarrymg will be considered as expansion. Renewal of iease of
re-lease of an existing quarry of part thereof will not be cons:3&T™d as

,,“-\expansion. Area contiguous 10 licensed quarry In land already in the

\ }Dossession of the licensee Q'Dgﬂgg,@o_psudered as part of ex_isft_igg quarry.

Sdi-
MErtAER SECRAETARY

{EEISEE R O TV'\"JL i :\i‘(l

SEE / EE, DO TVM MMl PTA ALPZA & ) B =
TSR PL‘(“"“E;?\H'/* ) A G NE 2 KSY

Copy (¢
At Tech roeat staif o the Ay

pL [‘I‘C C"d NS P‘
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- General: 0471- 2:7:19, 3318153, 2318154, 2.313155 Chairman- ?318‘156' Member Serretary: 2318151 . |
g e ST kspcb@kera.’apcb.grg EAX: 2318152 web: Www.k.eraiapétb arg
e KERALA STATE POLLUTION CO VTROL BCARD
Seas °®0S8 (omnom sellmle o Dl (dmem emiodal
A 4 : Pattom P.O., Thiruvananthapuram — 695 004
‘ algo all.g., @lv)amanayoo - 695 004
PCB/TAC/WP/236/2006 Dated: 29.01.2011 ¥V
CIRCULAR

Sub: Fixing of norms for quarrying operations

Ref: This office circulars of even no. dated 13.06.2007, 12.07.2007 &
10.06.2008

Bl

S‘/' In the tight ::‘éf increasing number of complaints regarding
¢ '
'_ ,I‘.\)_/

i

;
(i
{

,,n{fpunauthorised quarrying activities, the entrepreneurs a"pplyi.hg for Board’s

[+
} consent for quarrying, shall be directed to furnish attested copy o
; g\ license/permit of the Mining and Geology Department and approved site
) N :
2 9\
i plan from the village officer showing the boundary and the distance to
i the nearest. residence along with the application. Application not
= i ) A9
L G i ) .
-!-i ) accompanied by the above said documents shall not be entertained.
] Sd/-
¢ CHAIRMAN
i
1
Y - Copy to:
1 All Technical Staff in the HO/RO/DO «
i - Website (thorough SEE-3) -y =
i FORWARDED/ BY ORDER
!
I? i ”\A‘?Zl"‘\f Sems

DR ENVIRONMENTAL ENGINEER-2
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L 174 KERATA STATE POLLUT ION CONTROL BOARD
CHO8 TVoqunom 2elmie:0sm MWD ceniodas

Pattom P .O.. Thiruvananthapuram — 695 004
algo all8., ®le)aImamanoo - 695 004

PCBIT4115/97 ' Dated: 20.07.2011 v«
CIRCULAR

Sub: Conditions to be insisted for issuing consent for granite quarries
Ref: 1. PCB/TAC/WP/236/2006 dated 13.06.2007 & 29.01.2011

2. Government Circular No. 78327/RCB/09/LSGD dated 15.03.2010
‘(Copy enclosed)

3. Review meeting of the officers of the Board held on 28" & 29"‘
June 2011

Based on the decisions taken at the review meeting referred
above, the following conditions shall be met for Issuing consents for

quarrying activities

GRANITE QUARRY

1) Boundary shall be fenced before operation of quarrying
activities. !

-

2) Only exposed rock shall be permitted for quarrying-

3) - Minimum distance from boundary of quarry operation area to-
i Residential buildings, places of worship, public buildings,

: B _ public road having vehicular traffic. river or lake, railway line,
" ﬁ‘;\‘y" bridges for all (existing and new) quarries — 100 m.

This distance criteria is also applicable for renewal of

@ consent already issued by the Board for carrying out further
quarrying operations.

4) Consent of the Board shall be issued incorporating the

\,onu,tn,n mat |t shall be vaua upto the date upto wruch quarry

permlt IS vahd

The new norms will have retrospective effect from 1°' July 2011. All

pending applications, pending as on m shall be cleared
following the thepgg_i_stiﬂgjorms_,.

=
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Afse the  following  condition shall be incorporated, in the light of
e cncular referred 2 above, in the consent for quarries issued from

the Board.

“t_m:nryu_ﬁopefagons shall be started only after obtaining the D&O

fleense ugger) the Kerala Panchayat Raj émw_n_@_r_rm

| ocal Self Government Institution and submitting a copy of the same

P e R
to the concerned District Office of the Board.”

Sd/-
CHAIRMAN

.
) .
z

o P ”

The Chief Environmental Engineer, Regional Office, Thiruvananthapuram /
Ernakulam/ Koihikode

The Senior Environmental Engineer, DO-1, EKM
The Environmental Engineer, District Office, TVM / KLM / PTA/ KTYM/ ALPA/
IDK/ EKM 2 & 3 (ESC) / TSR/ KKD/ PLKD / MLPM / WYND / KNR/ KSGD
Copy to:
All Technical Staff in the HO

Website (thorough SEE-2)
APPROVED FOR ISSUE

TR
(

SENIOR ENVIRONMENTAL ENGINEER-1

i
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e :Jé);n N @%r(xfmmaﬁ;;im_ 695 004 .

113/TAC/MOEF/416/08 |  Date: 05/12/12 ¥
C;P C{IILU.& i

Je

*ub:- Consent for quarrying activity
Refi- 1. Office Memorandum of MoEF dated 18/05/ 12 in light of the Order
dated 27/2/12 of the Hon’ble Supreme court in SLP (C) No. 19628-
16629 of 2009
Govemment letter No. 1896/A3/ 12/Envt. dated 17/8/12
Letter dated 18/9/12 of the Standing Counsel of the Board
‘Emall dated 17/10/12 from the Standing Counsel of the Board
‘Ciréular No. G.O. (MS) No. 140/2012/ID dated 23/11/12

KV "

S i B

[n the light of the Hon’ble Supreme Court order dated 27/2/12 and the

lutiers citedwabove, it is informed that consent shall be i_ssﬁe’d from the Board

- Oilices only if the quarty - valid lease/permit from Mi:l: 2nd Geology .

.~ Department. The validity of the consent shall be limited to the date of .expiry of

~ ning lease / permit or the normal date of expiry (3 year term) of the consent

pieriod which ever occurs earlier. An undertakmg from the occupier in stamp

‘ paper worth Rs. 100/~ shall be obtamed statmg that the quarry is having valid

e et e e

————

prermit / lease from the Mining and Geology Department

Encl: Gopy of reference 3,4,5 . -Sd/-

CHAIRMAN

i regionai Uilice: ; District Cffcay

All technical offices in Head Office .

v Pl FORWARDED BY / ORDER
Ce, N‘V)' \\

3 e

ERVIRONMENTAL ENGINEER - 1.



19 ANN£X"ZE Ri

3 €

f
@ General’ 0471- 2312910, 2318153, 2318154, 2318155 Chairman:#2318150 . Member Secretary 2318151
a-mail: ms_kspcb@gov.in FA,‘( 0471 - 2318134, 2318152 web: www.keralapcb.nic.in

KERALA STATE POLLUTION CONTROL BOARD
‘ ‘aﬁ" GH08 avoauNom aeliMieeen Mmlomern eenisdan
i

Pattom P.O., Thiruvananthapuram — 695 004
alSo a.ﬂss @O} UNADal)®o - 695 004

A
(\ (LR

.mru%m’l/ng)%e/(m(ﬁmgelca/zom : - ©loo), 06.08.2014

mudee)ad

Gilo¥@o:- 01/07/20m - ) mgcm (B @il f) Q@:OQE1(03(TD ald0RSH 0D H6)
310wl 20mBeNTWo a)MIVAAEO)IMG - TUoIMWL]

AV alm:- 1. 10/07/2014 - 3 60Ia0), mgsu L\ADD)6S GRELLUOWIEE MST) ai@a)
W6s @loy@dmo

2.20/G7/2011 - a1 aflavlenil/sla/ns /97 MU TUAH)IB
3 13/06/2007 - o0& ailovlendl/sla/115/97 MOUB CVABMEIB

01'/0'7/264"1 - @ mleallenss «0casedanje  (emnudwlend erm)ao
aclWleled 2@eqlsigi@sal) 01/07/20m M) @) BalOw] tsdno@am@ @RM)2A®E600S)
@oGaley aqUadaflaj EPEaISHGD 08¢} HTBaflee0mUEMNMBS B)OIGIW]
(m100l@yes auvezOIIed Mlanje afls)@ud, @REIWMOIRIWEERUY, HaiI®)OSIS
G, (ﬁibdomm)srmommgga_g Q@ ENOW]dh(8, MEl08, @éeﬁeeﬂuﬁ, Falelustigst ToY
010868803, al10e168Bu8 afamluwlcaIlee)8s) 50 “lg()O(DfI @90¢ alOWIaN MM
Mdhdse  lewAIW] alymaundaila)). | _

1. @eilmleoem mloiamem cenodnl Melelw GrMAM] al®@mIod oo
srmmmmmn mdeq] Mol ANGGA n1d0AS: —mm@m’lﬂheagmomg@g
«Jromgn@’l mg«»ga&sﬂ M@IHoQ).

2. c_uoos_m)gas el ()__I'](Tl)@é,(ﬁ)l ce;gg”lco).g@g memw@@ LaIQUB@MIMY
p@adl alClNETIBa)aN®AY. '

md&;(&ﬁ S

g+ 3. BM)aHy WAGIOE B)So DalE@INlaf) A6 AlI0BOUNEEIND ©al0)

Fﬁ ®OHMAN @MY H0BHE LD FEaITIW] ENIDW DALY

o auﬁcﬂage_-d‘» (@200 MSaSIHUB  NIN@INOQ]S CHIST SEDOONGUBEE)o
JE j M= =y :

%'é (VOB6IB DO LUBE)0 BRI TLIBHEICGEEENBMOT. AUl 2 (ald)
¥ g :

;é.- om8s Tvdsnadlee 1, 4 MleNIMWM®SB)o MNINE:RIVICIEe)0.

’1‘*

4 T

it Ao/

1 621 AMIT

4 3

i

1) allad oBoIEMBeBGS of) erollmled



)

T

16 > @&

¥
¥

r
R General; 047 1- 2312910, 2318153, 2318154,2318155 Chairman: 238150 MemberSccrelary 2318151
E-mail: ms. kspeb@gov in FASE 0471 — 2318134, 2318152 weh: WWW. keralapch.nic.in

“W EERAT.A STATE' POLLUTION CONTROL BOARD
W w08 roorunom @ellanie:oem miowiaven @ﬁum‘ém

Pattom P.O. , Thiruvananthapuram - 695 064
alSo afl.a, @)UMMal®o - 695 004

e

PCB/TAC/MOEF/416/08 b R

Erratum to circular No. PCB/TAC/MoEF/416/08 dated 5/12/12

Ret: - 1. Circular No. PCB/TAC/MoEF/416/08 dated 5/ 12/12
2. Letter No. LTR-PCB-111315 dated 15/11/13
The l'etter referred (3) in the circular under reference (1) is the letter dated
18/9/12 received from the Standing Counsel of the Board. Vide reference (2) it was
intimated by the Standmg Counsel of the Board that a typographical error has
oceurred in the last sentence of item no. 2 in page no. 2 of his letter and it :.eeds
correction. The last line in page 2 of the letter dared 18/9/12, referred (3) in the
circular dated 5/12/12 shall be read as follows. ‘However applications for consent to
establish filed by new applicants may be considered making it explicitly clear that
y Juartying operations should not be conducted without obtaining Environments)
‘(L‘Icarancc from the SEIAA and without obtaining consent to operate from the

KSPCB.”

1 - Sd/-

CHAIRMAN
To _
All Regional offices/District Offices
All technical offices in Head Office

Copy to: '
I'T Section (For up\oacﬁma( in websi+e)

| (S .
it \ S
L &
¥

Assistant Environment ¥ngineer -1

: @ (‘} 45

Forwarded/ by order
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CIRCULAR

Subi- Consent of the Board for quarrying activity — reg,
CF Refi~ 1. Thisoffice letter of even no. dated 22.04.2015 :
2. Judgment dated 13.01.2015 of the NGT, Chennai in OA. No. 12

23 of
2014 and MA. No. 419 of 2014 and relates cases.

" 3. Judgment dated 15.07.2015 of the Hon’ble High Court of Kerala in
"WA No. 1514 of 2015 in WP(C) No. 778 172013
4. Judgment dated 07,08.2015 of the NGT, Chennai in OA. No.
3 400 of 2013 _
. ("[f.l.tie-copics of judgments under reference (2) (3) & (D are available in Board’s 1
website).
._'1" ’ ‘
" & As per the above judgments, Environmental Clearance has to be obtained
for all quarryiig activity. :
The National Green Tribunal has in page 84 of the judgment undey
| veference (2) stated that "Hon’ble Supreme Court in the case of Deepak Kumar
| (supra) has clearly directed tha the miners possessed of mining area of less |
) than 5 hectres cannot Operate without taking environmental clearance. This- |
L r could unexceptionally apply to new units, but, in our considered view, would
l also apply to existing mine lease holders as well; except that they would have to
) be given time to comply with the requirements of law’,
Py v
D The judgment of the Flon’ble High Court holds that — ‘valid permit’
! , means permit which may entail a permit holder o carry on mieing operation
¢ . and mining operations cap only be carmied out along with Environmental
;l oy . S e % e ;. al g
(. Clearance. Those permit holders who does not have Environmental Clearance
! = . .
( cannot be said to have valid permit on the relevant date.
g Vide reference (4) the NGT has bamed al] illegal quarrying, activity in
& ESA areas in Palakkad Districr.
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\}J The permits & leases for quarrying are’ig,sued from Mining & Geology
}D‘ and Revenue Department, T he letter of indent of M ining and Geology is relied

T

by the Board for issuing consent from the Board. This has been insisted vide

n received from Mining & Geology

s@l%?géquent to the framing of the Kerala Minor Mineral Concess:ioﬂ: Rules, 2015. oo
The consent issued to qQuarties py the .BOE{&ES under Water Act and Ailr :

Act only and hence so far the Board is not insisting on Environmentaj

Clearance for issye of consent. In the

— 77 V" Tel8 Of consent

_————____‘.
backgroun-d of the above three jud Jments,

- 0 safeguard the interest of\environment in general and to ensure that the |
judgement of the Hon’ble Supreme Court which is the law of the land and is |
T r——— ' “ .
binding on all concerned, as a matter of abundant caution the undersigned |
1 here,l?y Issue direction to the effect that chvironmental clearance shall be
l"‘" nsisted forconsndering 1Ssuance of consent from the Board for aji quarrying
f’" activities, :
]'MQ; I Sd/“ ‘
]"" - CHAIRMAN :
v Approved for issye ;‘
. |
"' ] Envimnme}(;ﬁﬁgineer =1
o 1. The Chief Environmental Engineer : f
]k Regional Office, EKM = ;
:’_ - The Senior Environmental ‘Engineer f
Regional Office, TVM/ KK
: The Senior Environmental Enginecer |
. District Office, Palakkad :
The Environmental Engineer '

- District Office, TVM / K1\ / pra ; KTYM / ALPY ;

IDK / EKM 1. 2 ?
(Perumbavoor) & 3 (ESC)/ TSR / KKD ¢/

- |
P T o S S e &

, 'MEPM / WYND # KNR / KSGD
2. All Technical Officers in Head Office
3. TolTcCel (for uploading the circular in Board's website) L

) 4 CA to Chairman
5 CA to Member Secretary
i
(
L
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i~ KERALA STATE POLLUTION CONTROL BOARD
> £ Giocuaom aeflmiscemn mlomsm senioda

~ Pattom P.—(} Thi vananthapuram — 695 004
nJgo adla, m;mmnmm;mo ~ 695 004

_1%95»3!2014 T e 011072015

- .S‘iib_.:-‘.G.(’mé@nt@f‘tﬁe-Béard for quarrying activity - reg.

Ref:- 1. T s office circular of even no. dated 09.09.2015
% Thfsafﬁoe letter of even no. dated 22.04.2015

ment dated 13.01.2015 of the NGT, Chennai in OA. No. 123 of
20 and MA. No. 419 of 2014 and re}ateq cases. b
4 Judgment dcﬂ;ed 15.07 2015 of the How’ ble High Court of Keml%f."m
WA’NQ 1514 of2015 in WP(C) No. 778]/9015

“0 GfZQ 13

mediate--eﬁmpiiance._

le Supreme Count vide order dated 27.02. 2012in 1 A No. 2-

reir rénewal for an area of less than 5 ha be granted by

_{_y "ﬂ:ﬁrge“ttmo Enmronmental Clearance fron the MOE J :t;_ﬁ_'l'_ence

flearance is applicable at the time of renewal of mining lease in

o the ca.se of eaﬂﬂtmg quarr‘leq on lease hold,

. _j_‘ent dated 7. 08 2015 of the NGT, Chennax in C,;'_t. No i f

:pam m@diﬁcatmn of the circular under reference (1) the following is

(C}N@ 19628 — 19629 of 2009 ordered that le%es of mm.t)r 8 4




oA

District Office, Palakkad

CA to:Metber Secretary

ef Environmental Engineer
Office, EKM

‘The Senior Environmental Engineer

sgional Office, TVM/ KKD

The Senior Environmental Engineer 3

The Environmental Engineer _

Distrig Qfﬁ(}c, TVM / KLM / PTA / KTYM / ALPY / IDK / EKM 1, 2

(Per VO] )& 3(ESC)/ TSR/ KKD / MLPM /.WYND / KNR / KSGD
Il Technical Officers in Head Office

or uploading the circular in Board’s website)
an
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TG Gun- z.ii?&i@, 215 E5Y, 231815, 23iBI 55 Chglrman: 2318

250 Member Seergtary: 2318151
O Eerenail rnskspch@gcw sn Al 0471~ 231134, 2nsasz,

web: www Keralapch.nicin

: ”UEII.'N COHTROL B@m

Pattom?(l, Th;mnaummm 695 G‘ﬂ4 '
nigo qﬂsa eﬁm;mmmm ~ 695 004

PC’/F.J‘TAC uolW953/2014

Date: 13/1/201{5 |

Sub Coment of the Board for quar mg ac‘-zlwfy
Ref ~ 1. Gevent otder (P) No. 14z /2015/1D dated 05.10.20 15
2. This ofﬁce circulars of even no. dated 69 09.2015. and 01. 10.2015

.

Suﬁsegucnt to the 1ssaance of the citculars under reference (2) the 4
Industrie s (A) Dep

I ;ndment) Rales, 2915 v;de Govemment order under reference: (1)

(copy en ased) The apphcatmn for conscnt of the Board for permit
may be cﬂnszdsered accordmgly

quarrigs-— £

Sdi-
CHAIRMAN
To ' '

1. The Chief Envuonmental Engineer :
chlonal Office, BEKM -

o dhe Semor Envaranmantal Engrneer_'-’
R gzonal @fﬁce TVM/ KED-

st :"",,'ar Envxronmantal Engmeer' L
’f anmef Qfﬁce Palakkad

The Environmental Engineer

fice, TYM / KLM / PTA /| KTYM / ALPY / IDK / BKM I 2
'(Pemmbavam) & 3{ESC) /TSR /KKD I MLPM / WYND / KNR / KSGh

All Techmica: Officers in Head Office

To YT Cell (for uploading the cireular in Board’s website)
CA to Chairman -

CA toMember Secretary

S i ac

Approved for issue

CHn

Chief Environmental Enﬂmeel

S

rtment has hotified the Kerala Minor Mineral Condéssion |
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No. 311 msﬂ&zﬁo*z-m JE(H4)
Govermmant eflndia
il y uig g;m'uionment & forest
2 lA 1177 rd}_:ﬁ;m
i : Paryawarsn Bhawan,
. CGO Complay, Lodhi Foad,
' . ; New Delhi - 115003,
: Dated: famuacy 4, 7022 -

Rc»fc.rcmu is mvmed th yaur Ie"te: ho. bt AR 1 Misc 2013 dated. 02.01.2023

- agtressad (o this Ministry secking ihe ‘arification with segard Lo applicability of
e izions of BIA Nnhﬁt.a]:wrz 2066 Forr ‘mmg of major
3 betarg

minerls in areas less man

. Rc.ference 5 also invited to the Qrder of Hon'ble Supseme Court itated

2722032, in LA ne. 1213 of 2041 in ‘S‘LF‘ {5} no. 19628-19629 of 2009 in the

ma teriof Deepak Kumar et vs. State ¢of J:!iT"'lnu and Org, t‘rn.'-t_e
ke

1t fnder! ’43 as

%
l'-'
i [N

: "We in l:im meanwhile, order thar %eaxe.\' qf muur ainerd ineluding theie

i “cavwal for an-arec:aflessthan 5 b 1::’ iwfu Stares ) UFs only ofter
%{l : L ,_:}e-‘tmg mvnvumm:dldeamm; 120 _
= _g&' : % it Ciafxﬁed t&a‘{ s, mmmg pm;aez:. uof razior mineeals of the size of the e atieid
i eiseare, tess than 5 b will H0t be under the purdlew of the abave refervéd ordér
i’ﬂ 3 - of th Hon ble ﬁ‘uprﬁ‘me Court dated 27,2, 2012 and e Q.M. Ne. L-ilﬂiﬂi?ﬁ'llli
%g AT M. dated 18-05-2012 jssuex by € Ma:F. Heare, there is no need &f prior

3 eaviconmental tlearance for the: mitng projects of mRRior wingrals of lease arca loss

}g ' 2 BR73S per BIA Natification, 2006, #ither Fom the State Governmens ot the

i N Governmene ﬂawt&vm such —n’_ig cogrations shall nood o obtain the

*z TORGEaL o operate from the:St.zn. Poflutfon Control Bized wider the orovisions of

i AT, Lgﬁgaﬂd Water Act, TOTE

o N : i : :

1 YA

5 ' (Hepraj Khawi)

; i i _ Depuy Hirecor

‘!-. T 3 N :“‘r_g’ﬁ; uv,‘\r\. et
‘3 rienthier Sporetary e L&“'\

| . SHI&%, Karnatika , N, ){é
_ i . L beparimesny of Ecology & &Environment E\M‘Q _ = :

‘{oa;.n Ho, 709, 7th | Floey, W-Gute - ' f{
“i5. Building Banglore -560001 - Rl Sﬁ‘l‘

s

T s kit e
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context of the additiona] environments] conditions
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(7L GOVERNMENT OF KERALA -
53 ,:_..'{*.. J i 74 Fe§ 13\&

- Abstract §

2 BN ke |
Environment Department -Mining and quarkying of
construction- Integration of environmental safegua?ﬁ‘&'? f

Tribunal in M. A. No. 803/2013 in 0/A No.744/2013
filed by Sri. Hassan, M.

ORDER

The Categorical'directions of the Hon’ble Supreme Court in the order
read above and the pursuant decision conveyed in the Office Memorandum read

as second paper above on prior Environmentaj Clearance for mining of minor

minerals even in areas of less than five ha resulted in complete stoppage of
— %> EVER N

et ! R0 P2 e apwe S RN A
Mg/ quarrying of building fnaterials in the state and construction activitjes

including public works. Government of Kerala lad as early as in §967, framed

the Kerala Minor Mineral Concession Rules, which interaliq ensure that

subjected to strict regulatory barameters. Consents of the Kerala State Pollution

Control Board stipulate adequate measures to ensyre that environmental
e : —— ronimental

conditions are duly incorporated and those are eing complied with, In the

imposed, j
AT {) : 7ts adverse




2
consequences in the construction sector, and the resultant hardsk)s to
¥

common man, Government Jhave reviewed the dituation and now issue the @ &
y 2 — s

following orders for strict compliance by all concerned:

1. Rock quarrying

Quarrying permits (quantity based short term permit up to 1 year),
under consolidated royalty payment system (area based mineral concessien for

granite and laterite building stone) and quarrying leases (long term concession

——ae

for a period up to 12 years) are the mineral concessions for quarrying operation

issued under the Kerala Minor Mineral Concession Rules, 1967. &As' far as the

State of Kerala is concerned, long term quarrying leases can be granted only for
=g / —

the mining of granite stones-: More than 90% of the building stone quarries are

less than 1 hectare in area ‘and most of them are privately owned. These
quarrie$ are the main source of raw material for the developmental activities of

the State On the other hand, long term quarrying leases are not being issued for

!
)
!

environmentally sensitive minerals Flike ordinary earth, ordinary sand and

ordinary clay with a view to protect‘a,,_the_ ecology, because longer the period of
1 2 ‘ - -
mining, the greater the exploitation and consequent environmental degradation.
- e —— d —
\

The system of permit being environmentally benign and carries the
environmental safeguards as expounded in the recommendations of the MoEF
extracted in para II of the order read as first paper above, and is statutorily

approved and implemented since 1967, even as-Environmental Clearance is \

being insisted for quarrying on long term lease, short time permits in small

rivate holding have been sanctioned to be- conﬁw __permit

e

conditions up to 0?.02.2015; ‘Government order that while operating these

—

quarries on permit, the permit holders shall be required to submit an

)

—
ittt

undertaking that Environmental Clearance as may be required for such

Sk A

guarrying activities will be obtained from the State Environmental Impact

s

Assessment Authority.

Seduniii

7/__——__‘_77
Leases will be issued or renewed only - after obtaining prior

Bl

Environmental Clearance and the same policy will apply to permits given Dby
wf—fpﬁ_ =51 = - i

Revenue as well as Mining & Geology Departments.

-
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2. River sand mining. .

Effective p‘{ovisions taking due care of environmental and ecological
concerns of river sand mining have been incorporated in the Kerala Protection of
River Bzanlfl_s and Regulation of Removal of Sand Act 2001 tq regulate removal of
sand from the rivers.. As per Section 9 of the said Act, the total quantity of sand
that can be removed from a 'Kadavu' (meaning a river bank or water body
where removal of sand is carried out) or river bank giving due regard to the
guidance of expert agencies like the Centre for Earth Science Studies (Now
NCESS) and Centre for Water Resources Development and Management

(CWRDM), or other agencies as Government may determine.

p .
2

Rule 8(b) of the Kerala Protection of River Banks and Regulation of
Removal of Satgd Rules 2002 lays down that the District Expert Committee under
the Act, shall déetermine the quantum of river sand that could be removed from
each 'Kadavu' annually at*<r the monsoon. The practicable way cut for scientific
and ecologically sustainable river sand mining in the small rivers of Kerala is
sand auditing for each river. It has been decjded earlier that making the sand
audit for Manimala river as a model, sand audit in respect of all other rivers
may be done engéging other expert agencies as well, so that the audit could be
completed expeditiously, with NCESS, Thiruvananthapuram as the Resource

Department for the rivers of the 7 Southern Districts and the CWRDM,

_Kozhikode for the rivers of the 7 Northern Districts. There is no ban on river

sand mining except in Ecologically Sensitive Areas, if it is done in accordance
with the direction of the Courts and as per available sand audit reports. Such a

procedure has been adopted in Kannur District, which could be replicated.

Accordingly Government order that sand audit be conducted in ail the
remairung rivers and where current audit report are not available, engaging
expert agencies in consultation with NCESS/CWRDM as the case may be, to be
done under their direct supervislion. The NCESS/CWRDM shall provide the
standard procedure for the work of the expert agencies to be engaged and
scientific opinion and yardsticks and also other required data. The District

Collectors may avail of the River Management Fund for the sand audit works.
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4
Those which have valid sand  audit studies completed ,will |‘nl'l|-n'-b1: )
{

reach the applications for sand removal along with the sand audit report to U
Member Secretary, $eate Expert Appraisal Commitiee (I‘iinscinr of Envimnnumlj!
& Climate Change, ‘Devi Kripa', Palllmukku Petta (P.0), Thiruvan: mlh‘unn‘ﬂﬂﬁ--

24), in Form [ of the EIA Notification No. 1533 dated 14.09.2006 of the Muﬁﬁs
Government of India, available in the website of MoEF. The Districts which dﬁ_i

not have updated reports will urgently arrange to get these studies updated fi
determination of feasibility of sand removal and conditions. In such cases Ihﬁg
Director of Environment & Climate Change will allow sand mining provided lhﬁ'%
District Authorities who apply, undertake to complete the studies in six months g
Government also order that the sand lying in dams and reservoirs will bg,;
desilted for use for which the District Collectors will urgently take action aﬁﬁi:«

obtaining approval of Forest Department wherever necessary.

3. Ordinary Earth Red earth

R RS 2

As per the Office Memorandum read as third paper above, activities

burrowing/excavation of ‘brick earth’ and ordmary earth’ up to an areas lﬂﬁ!z_

than 5ha has been categorized as ‘B2’ category subject to the guidelines there

for Environmental Clearance, which is obligatory. The Local Panchayat can gi’tm[%

permission for removal of ordinary earth up to 250 tonnes and on royaltﬁ
payment of T 5000/- for that much quantlty For all purposes other than f‘ﬁr
domestic as pointed out above,, Env1ronmental Clearance is to be insisted upuﬁ
for the time being. The mter[tlpn 1s_Eo/I;rogresswely arrive at a position whm‘q

Environmental Clearance _will be obtained for all types of earth removal.

For area less than 5ha the State Environmental Impact Assessmeil
Authority has prescribed a simplified procedure and application form I
Malayaiam (available in the website of SEIAA). The District Collectors wﬂ
designate an authorized officer in each District who will be approached by thj
owner of the.land, or contractor having NOC from the owner with the above sl
application and the officer will forward the appli¢ation to the Member Secretar)

State Expert Appraisal Committee (Director of Environment & Climate Chang
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h
5 1
‘Devi Kripa', Pallimukku, Petta (P.0), Thiravananthapuram-24) who in turn

will take expeditious action to consider the application for Environmental

Clearance.

. The existing Government Orders on Environmental Clearance for mmmg of

theabove minor minerals is modified to the above extent.

— = —————
-

—_—

The authorlty grantmg the final sanctlon w111 be personally responsnb]e

for ensuring _Environmental Clearance m all cases where such clearance is

required.
eiined.

"

By Order of the Governor,

. h

G. RAJEEV,
Additional Secretary.

To

All District Collectors.

The Director, Mining & Geology.
jhe Director, Environment & Climate Change.
/T

he Member Secretary, Kerala State Pollution Control Board.

The Director of Panchyats. '

The Director, Urban Affairs Department.

The Director, National Centre for Earth Science Studies, Akkulam,
Thiruvananthapuram.

The Director, Centre for Water Resource Development & Management
Kunnamangalam P.0., Kozhikode.

The Member Secretary, State Environment Impact Assessment Authority.

The Member Secretary, State Expert Appraisal Committee.

"The Member Secretary, Kerala State Council for Science, Technology &
Environment.

The Commissioner for Land Revenue.

The Chief Engineer. Irrigation ( I&A) Department.

The Chief Engineer, PWN.

The Principal Chief Forest Conservator.

Industries, Revenue, Local Administration, Science & Technology, Public
Works, Water Resources, Forest & Wild Life Departments

Forwarded By /Order

B>l

Section Officer.
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‘ State Environmenit Impact Assessment Authority Kerala
Department of Environment and Climate Change
Pallimukku, Pettah P.O., Thiruvananthapuram - 695 024
Ph: +91471-2742264 (Off) 0471-2 742554(Dir) +91471-2742554 (Fax)
e-mail: environmentdirectorate@gmail.com
web ww.envt.kerala.gov.in
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The Chairman, £y ape 2 )
IKerala state Pollution Control Board, 5 / 4 ‘

Pattom, ; £ T, " L “u
Thiruvananthapuram-695004. '

Sub: Clearance for mining operation for major minerals.
Rel: Your Letfer No. PCB/TAC/E&F/219/06 dtd. 23-08-2013.

With reference to your letter cited, | am directed to inform you that in the case of mining of
major minerals if the lease area is below 5 hectors, environmental clearance is not necessary. Hence
‘the occasion for SEIAA to make such a condition on consents of PCB as mentioned in your l_ttgl
© llu@ ]

However, in respect of prior environmental clearance for mining projects, for which E.C is to
be issued by SEIAA, there is a general condition on eompliance with stipulation of statutory
authorities including the PCB. A copy of the general condition for mining project is enclosed (vide
iem xXxxiv).

lincl.: General Conditions.

e . ‘
RS L , , Ypurs failhfully.'/
o L / e
().;\5')/ e i’ e
] @ . /‘i% x& _ G Rajeev
N e Administrator.
/i\,“\.\ W’( \v\»“ 4 SFIAA.
e ‘-P‘\?h‘
? —— - | \ .
T panlrelted68m| 95 5| @oiy ) 2ol <lis
g i

D S!:jﬁf 3 B\[,C'V-‘.

» C.o]uﬁ‘:j b LV9A fQN' })fy

t TN P e ;u_j‘(—_,q\uc‘% Ao %@,Vuu;uiy-fcicgﬂ ,%fv\,/

‘ G P o2 DO B



STATE ENVIRONMENT IMPA CT ASSESSMENT AUTHORITY
KERALA

GENERAL CONDITIONS (for mining projects)

") Rain Water Harvesting facility should be installed as per the Prevailing provisions of KMBR /
L IBR, unless otherwise specified. Ay st e W et

) Environment Monitoring Cell as agreed under the affidavit filed by: the proponent should pe
tormed and made functional, ' 2 A

iy Suitable avenue trees should be planted along either side of the tarred road and open parking
mreas, if any, including of approach road and internal roads. : : ~ ‘

1Y Maximum possible solar energy generation and utilization shall be ensured as an essential
partof the project. . - ~ v v

() Sprinklers shall be installed and useq in the project site to contain dust emissions.

1) lico-restoration including the mine closure plan shall be done at the own cost of the project
Iroponent, i R ' .
‘1 Atleast 10 percent out of the total excavated pit area should be retained as water storage areas

and the remaining area should be reclaimed with stacked dumpings and overburden and planted
with indigenous plant species that are eco-friendly. '

) Corporate Social Responsibility (CSR) agreed upon by the proponent should be "iinplemented
‘) The lease area shaly be fenced off wirh barbed wires to a minimum height of 4ft around,
hefore starting of mine. 2 B ;

v Warning alarmg indicating the time of blasting (to be done at specific timings) has to be

wranged as per stipulations of Explosive Department. ’ »
t:1) - Control measures on noise and vibration prescribed by KSPCB should be implemented.
") Quarrying activities should be limited to day time ag per KSPCB guidelines. .

t 1) Blasting should pe done in a controlled Manner as specified by the regulations of Explosives
Pepartment or any other concerned agency. _ v

civ) A licensed person should supervise/ control the blasting operations.

©v) Access roads to the quarry shall be tarred to contain dust emissions that may arise during
transportation of materials, L i
t-<1)  Overburden materials should be ‘managed within the site-and the old qQuarries, if any, should
be reclaimed and restored.
| EERETY Height of benches should Notexceed 5 mand width should not be less than 5 m.
1) Mats to reduce fly rock blast to a maximum of 10 Ppy should be provided.
Cn L Maxcimume depely of mining from general ground level ay site shall not exceed 10m
t %) Nomining operations should be carried ouf at places having a slope greater than 45"

‘Y Acoustic enclosures should have been provided to- reduce sound amplifications in addition to
the provisions of green beltand hollow brick envelop for crushers so that the noise leve! iskept
within prescribed standard's given by CPCB/KSPCB. ‘ SRR e . S

“1 The workers on the site should be provided with “the required protective equipment such as
car muffs, helmet, e, , : '
1) Garland draips with clarifiers o be provided in the lower slopes around the core area to
channelize storgm water, y !
"1 The transportation of m inerals shouldbe doe incovered trucks to contain dust emissions.
1 The proponent should plnt trees at least times ofthe [ogss that has been occurred while
Cleringthe - lad forthe poject,
" Disposal of spent ol from  disel agine should be as specified under relevant Rules/
legrulations, :
‘11 Exposives s hold be Stord inmaguinesin isolated place specified and approved by the
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,

Explosives | department,

(XXwviii) 4 Mty buffer distance of 100m fropn, the boundary of the quarry (o the nearest dwelling
unit or othyor Sructures, poy being any faciligy for mining shall pe Provideq
(xxix) 200 m buffer distance should e maintained from forest boundaries,
(xxx) Consent fiom Kerala Sgate Pollution Conirol Bogrqg under

1974, the Air (Prevent:'on and contro| of Pollution) act 1981, the Environmcnt
1986, the Public Liabilily (.'nsurance) Act, 199 and E]|A Notiﬁcation, 2006.
(xxxv) The project Propenent shoy(d advertise in least two loca

(xxxviy A €Opy of the clearance letter shal) pe sent by the Proponen
District Panchayat/ Munic_ipalily/Corporation/Urban Local Bo
any, from whom Suggestions / fepresentations,

it (indicating e number and doso Y Eavironmena
¢ conditions Stipulaied in the EC shall pe SCrupuivsty foliowed.

(x1)  The above conditions shajj prevail notwithstaﬂding anything to the contrary, i, consistent, o

authority for the

Member Seérelary, SEIAA Keraly
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FILE No: PCB/KKD/D0/501/08
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“KERALA STATE POLLUTION CONTROL BOARD

CONSENT TO OPERATE -
UNDER

Water (Prevention & Control of Pollution) Act, 1974 |
Air (Prevention & Control of Pollution) Act, 1981
. & :
Environment (Protection) Act, 1986

TO

Consent No: PCB/KKD/DO/C0Q/501/08

M/s. GEO ENTERPRISES QUARRYING UNIT
KOYILOTTUPARA
VEERIYAMBURAM
IYYAD (PO) '~
~ UNNIKULAM (VIA)
KOZHIKODE.
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|
GENERAL
 VALIDITY '30.06.2011
; M/s. Geo Enterprises Quarrying Unit,
Name and address sgg'rizg:]ﬂgm
- of establishment lyyad (PO)
. | Unnikulam(via)
| Kozhikode - -
' Communication ' Telephone: 0495 2646764
. ' Smt.E. Indira,
MG | Managing Partner,
: e : ' Geo Enterprises, .
Occupier details ' P.0. Iyyad,
| Unnikulam
- Kozhikode-673574
Survey Number | 29
i Village Sivdpuram
Taluk 5 Quilandy
' District ' Kozhikode -
| Panchayat Unnlkulan': LS = .
- & Ward Ward: Veeriyamburam, Ward No: 19
10 Category ' Red
' Scale . Small
Fee remitted ' Rs.3,420/-
Capital Investment Rs. 5,00,000/-
 Water consumption ' 501/d ;

#

|15

16

- Horse power

PRODUCTS

Compressdr—SZ HP

' Job Work ~Quarrying.
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GENERAL CONDITIONS

fhis consent is granted subject to the power of the Board to review and
make variation in all or any of the conditions as per section 21(6) of

this act. ot

The applicant shall comply with the instructions that the’ Board
may issue from time to time regarding prevention’ and control

of Air, Water, land and Sound pollution

For continuing to operate beyond the val'idity date application. for the
renéwal has to be submitted in the prescribed form between 3 and 4

months in advance of the date of expiry of this order.

Suitable species of trees and curtain plants shallx be planted and
maintained within and along the periphery of the premises, forming a

green belt to improve the environment.

i+ operations are done with backup power, the generator shall have

adequate capacity to run all associated pollution control devices.

In case of process distur‘bance/failur‘e of pollution control equipments,
the respective units shall be shut down’ and shall not be restarted
until the control measures are rectified to achieve the de51red

efficiency.

In cas'e1 of discharge/appr‘ehended discharge of any water/air pollutant
or hazardous/blomedlcal waste due to any accident or other unforeseen
act or event, it shall be immediately intimated to the Board and the
conseritee/authorisee shall make all p0551p1_e efforts to mitigate/

prevent/remediate the discharge.

Periodical monitoring reports comprising of effluent and emission
analysis reports and such other information as may be called for shall

be submitted to Head/Regional/District Office as and when called for.

Signboard showing the name of the establishment shall be displayed at

the entrance of the site.

Location of the quarry shall be as shown in the drawing attached. No

change or alteration to the above shall be made.

o
hd
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3. CONDITIONS AS PER
- Air (Prevention & Control of Pollution) Act

3.1. Record of tybe, quahfity and purpose of consumption of fuel™ shal
maintained and abstract shall be submitted to the_Board along wit

emission monitoring report.
3.2. Water sprinklers shall be provided to suppress spreading of dust.

3.3. Raw materials and products shall be transported with proper cover and /

or after wetting to prevent spreading of duét;

3.4 The -suspended particulate matter (SPM) - (dust) level at the boundaby of
' the Iand~owned with different édjoining areas excluding roads shall not
exceed. 200 microgram per cubic metre. '

3.5. Respirable Suspended Particulate Matter(RSPM)(<10um) level at boundary
of the land owned with different adjoining areas, excluding ‘roads shall
not exceed 100pg/m’> ,max. i A

3.6. Sound level measured 1 m outside the boundary of the>1ahd owned or
leased by the consentee whichever is farther shall be 55 dB(A) Leg,max.
3.7. All operations likely to produce dust or noise shall be carried out

‘within‘sufficiently closed and insulated premises.

3.8. After excavation at the site is completed, the land may be used for rain
water harvesting with protective barriers /-any other suitable approved

purpose or may be reclaimed.

a4

W
(e}
.

The consent issued is subject “to the conditions specified in the
clearances issued by the Mining and Geology Department and Explosive

Department as per the provisions of the relevant statutes.



35

4. OTHER CONDITIONS:

1.1. Rain water harvesting arrangements shall be provided in the ;premises.

ISSUING AUTHORLTY
! C.V.IAYASRER
/ENVIRONMENTAL ENGINEER

Copy to: 1. The Member Secretary.
2. CEE, RO, Kozhikode.
3. Stock file.
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) FILE No: PCB/KKI/DO/501/2008
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KERALA STATE POLLUTION CONTROL BOARD

. INTEGRATED CONSENT TO OPERATE
UNDER

Water (Prevention & Control of Pollution) Act, 1974

Air (Prevention & Control of Pollution) Act, 1981
+ ;
Environment (Protection) Act, 1986

TO

Smt. E. Indira

Managing partner Geo Enterprises
Iyyad P.O

Unnikulam
= Calicut-673574.

(For Geo Enterprises Quarrying Unit
Koyilottu para

Iyyad P.O, Unnikulam
Kozhikode)

Consent No: PCB/KKD/DO/ICO/R1-501/2008

Issue date: ©8.08.2011

Valid upto: 01.02.2012




1. GENERAL
i VALIDITY 01.02.2012
| Geo Enterprises Quarrying Unit
5 Name and address Koyilottu para
“ | of establishment Ivyad P.O, Unnikulam
_Kozhikode
3 | Communication Telephone: 04962646764
Sri. E. Indira
Managing partner Geo Enterprises
4 | Occupier details Iyyad P.O
Unnikulam
. Calicut-673574
" b L .

5'C | Stves Nisfnber 29 Veeriyamburam
6 | Village | Sivapuram
7 | Taluk Koyilandi
8 | District Kozhikode
9 Panchayat L

| & Ward Unnikulam
10 | Category Red
11 S_c_ale Small
12 | Fee remitted Rs: 3420/-
13 | Capital Investment Rs. 5 lakh
14" | productsfActivities Quarrying in 6.5 Acers of land




23.

2.5.

2.

2.8.

29.

2.10.

3.1

hins

39

GENERAL CONDITIONS

This consent is granted subject to the power of the Board to review and make
variation in all or any of the conditions.

This consent shall be valid only if the unit is having avalid quarry permit.

No change or alteration of the unit is to be made without the prior permission of
the Board. Any change in the particulars furnished in the references or in the
identity of the occupier / authorised agent is to be intimated to the Board
forthwith.

The applicant shall comply with the instructiens that the Board may issue from
time to time regarding prevention and control of Air, Water, land and Sound
pollution. '

For continuing to operate beyond the validity date application for the renewal has
to be submittéd in the prescribed form between 3 and 4 months in advance of the
date of expiry of this order.

Suitable species of trees and curtain plants shall be planted and maintained within
and along the periphery of the premises, forming a green belt to- improve the
environment.

In case of discharge/apprehended discharge of any water/air pollutant or hazardous
waste due to any accident or other unforeseen act or event, it shall be immediately
intimated to the Board and the consent/authorise shall make all possible efforts to
mitigate/ prevent/remediate the discharge.

Signboard showing the name of the establishment shall be displayed at the
entrance of the site.

Location of the quarry shali be as shown in the drawing attached. No change or
alteration to the above shall be made.

Quarrying operations shall be started only after obtaining the D&O license under
the Kerala Panchayath Raj Act for the concemed Local Self Government
Institutions and submitting a copy of the same to the District Office of the board.

CONDITIONS AS PER
Air (Prevention & Control of Pollution) Act

Boundaryof the quary shall be fenced before operationof the quarrying activity.

Waer spinlklers shall be provided to suppress spreading of dust.




L

i

? 4
3.3.  Rawmaterials and produgts shall be transported with proper cover and / or after
wetting to prevent spreading of dust. i :

34.  The particulate matter at the boundziry of the premises shall not exceed the
National Ambient Air Quality Standard specified for that area. ’

3.5.  The sound level measured 1 i outside the boundary of the premises shall not
exceed the Ambient Air Quality Standards in respect of Noise applicable to that
area.

3.6.  After excavation at the site is completed, the land may be used for rain water
harvesting with protective barriers / any other suitable approved purpose or may be
reclaimed.

3.7.  The consent issued is subject to the conditions specified in the clearances issued
by the Mining and Geology Department and Explosive Department as per the
provisions of the relevant statutes. '

3.8  On expiring of the mining and geology permit, new permit shall be provided,
failing which this consent will become invalid automatically. -

Sonuly, .
KT 3 o‘\
12\ Hozhigg :—:11)

Date: 08.08.201 | ENY _‘he,,_;

L' R

——

N Vi AL~
| 2 Wijaya Devi
OFFICE SEAL . SIGNATURBYEPpaitiabfrgineer

. ISSUING AUTHORITY

Copy to: 1. Member Secretary, Head Office, Thiruvananthapuram
2. The Chief Environmental Engineer, Regional Office, Kozhikode.
o 3- Stock file. wy

i
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KERALA STATE POLLUTION CONTROL BOARD

INTEGRATED CONSENT TO OPERATE (RENEWAL)
UNDER

The Water (Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981
&
The Environment (Protection) Act, 1986

TO

Smt. E Indira
Managing Partner
Geo Enterprises Quarrying Unit
Iyyad (PO), Unnikulam (Via)
Koyilandi,Kozhikode-673574

(For - Geo Enterprises Quarrying Unit
Lyyad (PO), Unnikulam (Via)
Koyilandi Kozhikode-673574)

Consent No: PCB/KKD/DO/ICO-R2/501/2012

Issue date: 04.052012 Valid upto: 01.02.2015
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1. GENERAL

I | VALIDITY 01.02.2015

. Geo Enterprises Quarrying Unit
2 :)\'t?:s‘;g;‘:hﬁgﬁss Iyyad (PO), Unnikulam (Via)

R Koyilandi,Kozhikode-673574
3 Commun'ication Phone No; 0496-2646764, 9846164201

Smt.  E Indira
Managing Partner
By e : Geo Enterprises Quarrying Unit
4| Occupier details Iyyad (PO), Unnikulam (Via)
; Koyilandi,Kozhikode-673574
5 | Surwey Number 29
6 | Village Sivapuram
7 | Taluk Koyilandi
8 | District Kozhikode
S : S e

9 | Panchayat Unaikulam

& Ward Ward: 19
10 | Category Red }
11 | Scale Small s
12 | Capital Investment Rs.7,50,000/-

E Quarrying in 6.5 acres of of land in survey no

14 | Products/Activities 29 of Unnikulam panchayat in Sivapuram

village.

by

owlion W\
R <) ‘-\_’-.
: N2\
i PO LTTP et
!{ ¢ | Districl Office \ A
| @l Kozhikods J{_r; _
1k =%\ 7 ',\'J 74
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. 3
GENERAL CONDITIONS

This consent is renewed subject to the power of the Board to review and make
variation in all or any of the conditions.

No change or alteration of the unit is to be made without the prior permission of
the Board. Any change in the particulars furnished in the references or in the

identity of the occupier / authorised agent is to be intimated to the Board
forthwith.

The applicant shall comply with the instructions that the Board may issue from
time to time regarding prevention and control of Air, Water, land and Sound
pollution.

For continuing to operate beyond the validity date application for the renewal has
to,be submitted in the prescribed form between 3 and 4 months in advance of the
date of expiry of this order.

Suitable species of trees and curtain plants shall be planted and maintained within
and along the periphery of the premises, forming a green belt to improve the
environment.

In case of discharge/apprehended discharge of any water/air pollutant or hazardous
waste due to any accident or other unforeseen act or event, it shall be immediately
intimated to the Board and the consent/authorise shall make all possible efforts to
mitigate/ prevent/remediate the discharge.

Signboard showing the name of the establishment shall be displayed at the
entrance of the site.

Location of the quarry shall be as shown in the drawing attached. No change or
alteratign to the above shall be made.

Quarrying operations shall be started only after obtaining the D&O license under
the Kerala Panchayath Raj Act for the concerned Local Self Government
Institutions and submitting a copy of the same to the District Office of the board.

CONDITIONS AS PER
The Air (Prevention & Control of Pollution) Act ,1981

Boundary of the quarry shall be fenced before operation of the quarrying activity.
Water sprinklers shall be provided to suppress spreading of dust.

Raw materials and products shall be transported with proper cover and / or after
wetting to prevent spreading of dust.
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4
34. The particulate matter at the boundary of the premises shall not exceed the

National Ambient Air Quality Standard specified for that area.

3.5. The sound level tueasured 1 m outside the boundary of the premises shall not
exceed the Ambient Air Quality Standards in respect of Noise applicabie to that

area.

3.6. After excavation at the site is completed, the land may be used for rain water
harvesting with protective barriers / any other suitable approved purpose or may be
reclaimed.

3.7. The consent issued is subject to the conditions specified in the clearances issued
by the Mining and Geology Department and Explosive Department as per the

provisions of the relevant statutes.

38 On expiry of the mining and geology permit, new permit shall be submitted,
failing which this consent will become invalid automatically.

Date: 04.05.2012

SIGNATURE &’SEAL OF
ISSUING AUTHORITY

Copy to: 1. Member Secretary, Head Office, Thiruvananthapuram
2. The Senior Environmental Engineer, Regional Office, Kozhikode.

\}./étockﬂﬁle. 2 i 2
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Consent No. : PCB/KKD/DO/ICO-R3/501/2015

%C‘W=-0 % C)AO
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AnNNeErRe £ 1
‘ 2~ (g @))
“FILE NO : 383300

Date of issue : 03/02/2015

KERALA STATE POLLUTION CONTROL BOARD

CONSENT TO

.

OPERATE/AUTHORISATION/REGISTRATION
ISSUED UNDER

Wafer' (Preventioh & Controi of Pollﬁtionj Act. 1974
Air (Prevention & Control of Pollution) Act, 1981

&

Environment (Protection). Act, 1986

TO

M/s Geo Enterprises
" Quarrying Unit
Tyyad .PO
Unnikulam.Via .
Koyilandy ‘
Kozhikode:
673574
Taluk: Koyilandy
District: Kozhikode

o
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«ENERAL ,
I VALIDITY 09/02/2015
Geo Enterprises
2 Name and Address of Quarrying Unit
lyyad.PO
the establishment Unnikulam.Via
Koyilandy
Kozhikode 673574
3 Communication Telephone :- 9846164201, 0496 - 2646764
Fax :-
E-mail:
4 Occupier Details E INDIRA
MANAGING PARTNER
GEO ENTERPRISES QUARRYING UNIT
IYYAD POST
UNNIKULAM
5 Survey:Number 29
6 Village SIVAPURAM
7 Taluk Koyilandy
8 District KOZHIKODE
9 Panchayat /Municipality/ UNNIKULAM
Corporation & Ward, 19
10 Category RED
11 Scale Small
12 - Annual fee Rs.20,000/-
Fee remitted Rs.60,000/- e
13 Capital Investment 90 Lakhs
14 Water Consumption 800 L/D
15 RAW MATERIAL T PRODUCTS
BOLLER @200 Metric Tonnes QUARRING IN 6.5 ACRES OF LAND OF R.S
NO: 29 OF SIVAPURAM VILLAGE
THAMARASSERY TALUK AND IN
KOZHIKODE DISTRICT.
2. GENERAL CONDITIONS , :

All other conditions in the consent to operate issued as 04.05.2012 Vide no :-

PCB/KKD/DO/ICO-R2/501/2012 remain unchanged .

“l

DATE :03/02/2015 SIGNATURE & SEAL OF ISSUING AUTHORITY

OFFICE SEAL
Copy To STOCK FILE
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wwnw.keralapch.org

Ref..No. PCB/KKD/DO/501/2008 i Date: 08.05.2015

CONSENT VARIATION ORDER

’ (Issued under the Water (Prevention & Control of Pollution) Act. 1974 The
, Air(Prevention & Control of Pollution) Act 1981, the Environment(Protection) Act
986

4

Rel: - 1. Integrated Consent (o Operate Renewal no. PCB /KKD/DO/ICO R3/
. 50172015 dated 03.02.2015 ’ 2

’

. Applicant’s letter IbbblVb(I on 24.04. 2015

The Integrated Consent (o Operate issued vidc reference (1) above to Smt. E lndira,
Managing Partocr,Cico faaterprises Quarrying Unit,lyyad Post,Cinnikulam,Kozhikode
- 673 574 for operating a unit named Geo Enterprises Quarrying Unit, Iyyad Post,
Unmkulam Via,Koyilandy,,Kozhikode-673574 is modified to the followmg extent:

tem N‘o 1.1
‘ Validity 09.02.201L6 -
The consent issued from the Board will be valid only for a period during the

period when all other statutory or necessary cleararice from the concerned authorities
are valid. The consent issued from the Board is only with respect. to the powers vested
undel the Water (preventlon & control of polIutu;m) Act 1974; Air (Prevention &
@ ontrol of pollutlon) Act 1981 and rules them under. The operatmu of the unif*shall

be commenced only after obtaining ciearance from all concerned autlmmles

Al other conditions in the conseit to eperate referréd-above remdin unchanged

Office seal Signature

NAME & DESIGNATION OF ISSUING OFFICER

o
Sl < Indtra,
Muanaging Partner,
Cico nterprises Quarrying Unit, C V)
I vvad Post. Unmyikulam,
I ozht kaode 07 3 5741,



KERALA STATE POLLUTION CONTEOL BOAI
CaBOS (MUoMNoMm AacfiMiasoem MmN mey amindo)
ea09Rae0s B0 a@enial

DISTRICT OFFICE, KOZHIKODE

7 FLOOR, ZAMORIN'S SQUARE, LK ROAD, KOZHIKODE = 6o v f

Tolefax: 2386745, 46, &-7’
wwwe. keralapch.org

sy .

Ref. No. PCB/KKD/D0O/501/2008 Date: 09.11. ‘04

CONSENT VARIATION ORDER

(Issued under the Water (Prevention & Control of Pollution) Act, 1974, 1\,
Air(Prevention & {ontrol of Pollution) Act 1981, the Environment(Protection) Ae
1986

‘Ref: - 1. Integrated Consent: to:Operate Renewal no..2 B /KKD/DO/ICO-R3/
501/2015 dated 03.02.2015
2.- Censent Variation Order Dated 08.05.2015
3. Applicant’s letter received on 09.09.2015

-

The Integrated Censent to Operate issued v1de reference (1) above to Smt. E indira
Managing Partner,Geo Enterprises Quarrying Unit,Iyyad Post, I innikulani;Kozhikode
— 673 574 for operrtm,:., a unit named Geo Enterpr;ses Quarrying Unit, Iyyad Post,
Unnikulam Via,Kc¢: I’andy,,Kezhlkode-ﬁﬂ 574 is modified to the following extent:
Item No 1.1 - ’
Validity ... . - 01.02:2018 :

The consent 1ssued from the"Board will be valid only’ for a pened during th.
period when' all other stalutory m' nccessary cleaxzmcc from the concerned authoritie
are valid. The consent 1ssucé fmm the Beard 1s onl y ‘with respect to the L powers vestud
: 19?4‘ S Al;‘. (Prevention &

under the Water (prevcn*wn-'& centrol of nollutmn) Act

Conirol .of pollutu n) Act 198 ,nd"rules there under The_ tion of the unit shall

be commenced _on_;y .aft_ g qlea;ance fromall conc_ rned authorities.

All other Ponmhorvs mT -E:ag it t:: operate referréd above remain unchanged.

{

Signature M)

NAME & DESIGNATION OF ISSUING SFFICE }

To

Smat. E Indira,
Managing P:tner,
Geo Enterpriies Quarrying Unit,
lyyad Post, Unnikelam,
Kozhikode - 673 574.
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KERALA STATE POLLUTION CONTROJ. BOARD

IH.1. NO. :PCB/KKD/D0/501/2008
Date of issue :17/02/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/KKD/DO/ICO-1 .4/501/2018

Ref : 1.Your ouline application no. 6573730 dated 06.01.2018

2. 'onsent variation ofder ref No. PCB/KKD/DO/501/2008 dated 09.11.2015 valid up to 01.02.2018.

The ' integrated Consent to Operate' issued as pe: reference above to M/s GEO ENTERPRISES QUARRYING
UNIT,IYYAD POST,UNNIKULAM VIA KOYILANDI is hereby renewed up to 18/04/2022 and issued to M/s GEO
ENTERPRISES QUARRYING UNIT,IYYAD POST,UNNIKULAM VIA KOYILANDI The consent(s)/ variation
order(s) cited under reference arc integral part of this renewal order and this order is subject to the conditions

stipulated therein and the following modifications/ additions.

I. GENERAL
S.No. _ ltems wyliml - Description
| Validity d 18.04.2022
2 Activity 5 Quarrying in 2.5857Ha of land in resurvey no
29 of Sivapuram village

I1. Stack Details

étacl; No. ‘ Source of l;t:;issicbp -__ StackHeighl above S 7[7 Control
Emission Rate(Nm3/Hr) Ground Level(In | Roof Level(n | Equipment
Wer R Meters) |  Mctersy |
I11. CONDITIONS

‘3. 1. Condition no.2 .4 of the consent referred 2nd above is modified to the extent that for renewal of the
integrated cons: at application in the prescribed form shall be submitted to the Board on or before
18.01.2022 through the web porial of the Baard (krocmms.nic.in) for Online Consent Management &
Monitoring System. Late application will be accepted only with fine/late fee as applicable.
3.2.This consent is issued based on the judgment of Honourable high court on WP(c) no 21713 of
2017(L),quarring lease issued on [9.0420 10,validup to 18.04.2022.

Pagel
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Allother conditions ofthe Integrated Consent to Operate issued as per reference above remain unchanged.

DATE :17/02/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER
DISTRICT OFFICE KOZHIKODE
SH AB N A Digitally signed
by SHABNA
N\ KUSHE  KUSHE SHEKHAR
Date: 2018.02.17

/ SHEKHAR 13:13:17 +0530°

To

E INDIRA

MANAGING PARTNER

. GEO ENTERPRISES QUARRYING UNIT
IYYAD POST :

UNNIKULAM-673574

1. This digitally sigped document is legally valid as per the lnformaﬁoﬁ Technology Act 2000
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.
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—_— RERALA STA’I’E54 POLLUTION CONTRCTL. BOARD
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NN DISTRICT OFFICE, KOZHIKODE

XK ER A L A

‘g’;' 39 FLOOR. ZAMORIrfl:;esfg::ﬁ«zg.oé_;!:g'i(;flf; KOZHIKODE — 673 002
www.keralapch.org
PCB/KKD/DO/GEN-176/0A-294/2022 ANNEXURE R 3 [/ 27.10.2022

URGENT- NGT MATTER

From
Environmental Engineer

To
v The District Collector (Nodal officer 0A.294/2022)
Kozhikode

Sub:- OANO 294/2022 Complaint on quarrying-Forwarding Individual reports

of Joint Committee members for preparing Joint Committee Inspection

Report reg;
Ref :-
1. Hon’ble NGT order in OA.294/2022 dated 04.05.2022
2. Committee site inspection conducted on 02.06.2022
Sir,

Inviting your immediate attention to the subject and references above.
The site inspection report prepared by committee member from Pollution Control
Board, is attached herewith. The time delay occurred in submitting the individual
report is deeply regretted. This happened because of the hectic work schedule of
this office and lack of adequate technical personnel as well as it required quality
time to go through the back file details of the quarry under complaint. I have
joined this "office on transfer from Malappuram District, and on charge of this
office. since 30.06.2022, and at the time, the Joint Committee Inspection was

already over (conducted on 02.06.2022).
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A copy of the letter submitted by the District Geologist on demand is also

attached herewith, for kind perusal.

In the Hon’ble NGT order dated 4.05.2022, it is stated that the District
Collector Kozhikode will be the nodal officer in this OA, for co-ordination and
compliance. It is humbly reminded that more actions are to be taken in accordance
with the Hon’ble NGT order ie, to take necessary appropriate remedial actions
applicable. It is suggested that, the firm may be made responsible for over and
deeper extraction, and necessary legal measures may be taken on this accordance,
only after conducting a detailed evaluation on the depth and extend of excavation,
with the help of the concerned department ( Mining & Geology). The individual
reports from Board’s side is submitted herewith for initiating further necessary
action, on compiling the committee reports of individual committee members to

submit the Joint Committee report before the Hon’ble NGT, as per its order dated

04.05.2022.
Yours faithfully
- Environmental Engineer
Attachments s

1. Inspection report of KSPCB member
2. Letter from Geologist, Kozhikode

Copy to:-

Thahsildar
Thamarasserry Taluk (Member-Joint Committee in OA.294/22 as
‘ nominated by District Collector Kozhikode)



56

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

Original Application No. 294/2022

Balan CK & Oirs. Applicants
Versus
State of Kerala Respondent
Index
SL -
No Description Pages
1 | Report 6 Pages
9 Annexure 1 - Proceedings No. PCB/HO/EE4/NGT OA 1 Page
294/2022 dated 17.05.2022 of the Board Chairman. 9
3 Annexure 2- Letter No.DCKKD/1882/2022-D9 dated 1 Page
26.05.2022 from District Collector g
4 Annexure 3 - Letter number.1861/EC4/2019/SEIAA dated 3 Pages
19.05.2022 from the Administrator of SEIAA g
5 Annexure 4 - Letter No. PCB/KKD/DO/GEN-176/0A 294/2022 4 Pages
dated 01.06.2022 issued to Geologist g
5 Annexure 5 - Letter number no.1519/DOC/M-20/06/2022 5 Pages
dated 28.06.2022 from Geology Dept. g
7 Annexure 6a- Consent No. PCB/KKD/DO/C0/501/08 issued 6 Pages
on 17.07.2008 valid up to 30.06.2011 g
8 Annexure 6b- Consent No. PCB/KKD/DO/ICO/R1-501/08 Ep
issued on 08.08.2011 valid up to 01.02.2012 ages
9 Annexure 6¢- Consent No. PCB/KKD/DO/ICO/R2-501/2012 5 Pages
issued on 04.05.2012 valid up to 01.02.2015 g
10 Annexure 6d- Consent Variation Order No. PCB/ KKD/ 1 Page
DO/501/2008 issued on 08.05.2015 valid up to 09.02.2016 g
11 Annexure 6e- Consent Variation Order No. PCB/ KKD/ 1 Page
DO/501/2008 issued on 09.11.2015 valid up to 01.02.2018 g
Annexure 6f- Integrated Consent to Operate Renewal No.
12 | PCB/KKD/DO/IC0O-R4/501/2018 dated 17.02.2018, validity 2 Pages
18.04.2022.
13 An_nexur_e 7 — Copy of the Village Officer approved 1 Page
revised site plan
14 Annexure 8- Circular No. PCB/ HO/ TAC/GOM/ 953/ 2014 1 Page

dated 01.10.2015
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Inspection Report submitted by Pollution Control Board, District Office
of the Joint Inspection conducted on 02.06.2022 based on Hon’ble NGT
order dated 04.05.2022 ir OA No0.294/2022,

The Hon’ble National Green Tribunal (NGT) Principal Bench had registered
Original Application no 294/2022 against quarrying in Kozhikode District. The
NGT has vide order dated 04.05.2022, constituted a 3 member joint committee to
verify the factual position, look in to the grievances of the applicants and take
remedial action in accordance with the law by following due process within one
month. The three member committee includes the District Collector, Kozhikode
and rebresehtatives of State Pollution Control Board and State Environmental
Impact Assessment Authority(SEIAA). The District Collector, Kozhikode has been
made the nodal agency for co-ordination and compliance. The Environmental
Engineer. District Office, Kozhikode was nominated as representative of the State
Pollution Control Board, to the above committee, by the Board Chairman vide
proceedings dated 17.05.2022, by no.PCB/HO/EE4/NGT OA 294/2022. A copy of
the proceedings is produced here with and marked as Annexure-1. In pursuance to
the Hon’ble NGT Order dated: 04.05.2022, a letter by no. DCKKD/1882/2022-D9
dated 26.05.2022, intimating the date and time of Joint Committee Inspection,
electronically\approved by the Additional District Magistrate for the District
Collector, and nominating the Tahsildar Thamarasserry Taluk to represent the
District Magistrate during the Inspection. was received at this office on

26.05.2022. A copy of the same is produced here with and marked as Annexure-2.



58

The Administrator, State Environmental Impact Assessment Authority
(SEIAA) had sent an official letter, by no.1861/EC4/2019/SEIAA dated 19.05.2022,
nominating Dr.C.C.Harilal, Member of SEAC, to the joint Committee as the expert
member of SEIAA. A copy of the letter is produced here with and marked as
Annexure-3.

As directed by the District Collector Kozhikode, a letter was sent from this
office to the District Geologist Kozhikode, to furnish a report on the details of the
quarry. A copy of the said letter by no. PCB/KKD/DO/GEN-176/0A 294/2022 dated
01.06.2022 is produced herewith and marked as Annexure-4

Accordingly a reply letter was submitted by the Geologist vide letter
no.1519/DOC/M-20/06/2022, dated 28.06.2022. Copy of the same is produced
herewith and marked as Annexure-5

In pursuance to the Hon ble NGT order vide ref (1) Joint Committee Inspection
was conducted by the committee members on 02.06.2022, 9:30 am at the

complaint site. The following officers gathered for site inspection.

1. Mr.Subair, Tahasildar, Thamarassery, Representing District Collector
(Nodal Officer).

2. Mrs.Sudheera, Village Officer, Sivapuram.

3. Dr.C.C.Harilal(Member of SEAC, as expert member from SEIAA).

4. Mr.Junaid.P. Assistant Engineer, Kerala State Pollution Control Board,

District Office, Kozhikode. (Representing Environmental Engineer, KSPCB,

DO, Kozhikode).
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The quarry by name M/s.GEO ENTERPRISES QUARRYING UNIT owned by
Smt.Indira is situated in Veeriyambram Desam, Sivapuram Village under survey
number 29 (pt), in Thamarassery Taluk, falling with in Kozhikode District limits.
The quarry lease area extends to 2.6305 hectares, which is equal to 6.50 acres.
They were having a quarrying lease for a period of 12 years commencing from
19.04.2010 to 18.04.2022 and having valid Consent to Operate from Board since
2008. The Board Consent has been renewed over years four times, on expiry of the
validity, till closure of the quarry. Recently they were having valid Integrated
Consent to Operate Renewal (Fourth-renewal)from Kerala State Pollution Control
Board, by no.PCB/KKD/DO/ICO-R4/501/2018 dated 17.02.2018. and the validity
of the consent was expired on 18.04.2022. Copies of all the Consents issued by
Board to the unit are produced herewith and marked as Annexure-6a, 6b, 6¢c, 6d 6e
&o6f.

It is humbly submitted before the Hon’ble NGT that as per the site plan
submitted along with consent application for fourth renewal, the nearest house
owned by Sri.Appukkutty Parakkandi was at a distance of 46.1 meters from the
quatry boundary. As the minimum 50 metre distance criteria applicable for
quarries were not satisfied with, the application for Consent was returned from this
office with difection to relocate the quarrying area, excluding the portion falling
with in 50 metre distance. Accordingly the boundary was relocated, and the
application was resubmitted with revised site plan. As per the revised site plan, the
distance from newly fixed boundary to the nearest house was 65 metres. With
respect' to the revised site plan, site inspection was conducted by the Board
officials on 16.02.2018 and measured the nearest house owned by Appukkutty

Parakkandi at 66.4 metres from the relocated boundary. A copy of the Village
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Officer approved site plan with relocated boundaries submitted by the applicant to
Board is submitted herewith and marked as Annexure-7. Thus the quarrying area
allowed has been reduced from 2.6305 ha to 2.5857 ha and consent to Operate
renewal was granted.

As per Board Circular dated 01.10.2015, by no.PCB/ HO/ TAC/GOM/
953/2014, for existing quarries working on mining lease, EC is applicable at the
time of renewal of the mining lease. A copy of the above Circular is produced
herewith and marked as Annexure-8. For this quarry, the mining lease was valid
up to 18.04.2022, starting from 19.04.2010. The quarry had stopped working on the
expiry of mining lease as well as on expiry of the Board’s consent. Hence EC will
be applicable only if the quarry mining activities are to be continued in future,
after 18.04.2022.

The important findings made by the official from Pollution Control Board,

during committee site inspection dated 02.06.2022 are as given below;

Inspection:Findings

a) The quarry was not functional dliring the time of inspection. Distances were
measured from the quarry boundary and Shri.K.Balan’s (complainant)house
was measured at 104 metre from the boundary of the quarry.

b) An abandoned quarry was found which was being reported to be used as the
rain water harvesting facility of the quarry.

¢) Green belt was found developed along road side to suppress dust emission to

outéide, but not'so strong.



d)

g)

h)

)]

k)

D
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Sprinklers were not found installed to suppress spreading of dust, but
reported that mobile sprinklers in vehicle were being used to function while
the quarry was working.

As the quarry had stopped functioning, the working of alarms could not be
examined, as well as the Noise limits.

Access roads to the quarry were found tarred to contain dust emissions.

As the quarry has stopped working, mineral transportation in covered trucks
condition could not be examined.

Sign board of the quarry unit with extent of lease area and boundaries shall
‘be depicted at the entrance of the quarry, for information of the public.
which was found complied with

As the depth and extent of excavation does not come under the purview of
the Board, the same could not be evaluated.

As the quarry has stopped functioning, the boundary pillars of the quarry at
certain location are not is fixed condition.

Board had consented the quarry for mining from within a relocated
boundary, leaving a minimurP distance of 50 meters, and as per same the
nearest residence measured from the approved boundary was 66.4 meters.

On a visual examination it seems that the quarrying site has been mined to
varying depths in several areas. But the depth of excavation does not comes

under the purview of the Board.

m) The complaint raised by the complainants, like untimed blasting activity,

.'falling of fly rocks, dust pollution, etc could not be assessed as the quarry

has stopped working.
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At present the mining lease period and Board’s consent period both are
expired, as on 18.04.2022 and the quarry was found in a closed condition

with no activity.

Recommendations

As the quarry site is already exploited to a greater extent, further quarrying
activities may not be allowed at the same site here. It is respectfully suggested
that, the firm may be made responsible for over and deeper extraction and
necessary‘legal measures may be initiated on their account, after a detailed
technical evaluation on the extend of over excavation, by the concerned department
(Mining & Geology). However, the recommendations as per conditions in the
Environmental Clearance may not be applicable to this quarry, as this unit was a
leased quarry, which was granted lease on 19.04.2010 and the same was valid till
18.04.2022. For any further mining operations to commence anew, Environmental

Clearance will be applicable.

Dated the 27" day of October 2022

For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD

D

ENVIRONMENTAL ENGINEER.
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PROGSEEDINGS
nabo G0N No 992020 Deloee the Hon'ble National Green Tribunal, Principal

Benetr - Comnutee constituted by NGT o carry  out e&]}fg ztudy
$ded

laul uliol colnt nmu 1o facilitate tield studies- constituted - orders i
Ki RALA STAT f l’()l LU]I()N CONTROL BOARD

No PCBHOMTA/NGT/0.A.294/2022  Thiruvananthapuram, Dated' 17/05/2 22

Read: Order dated 04/03/2022 of the [on'ble NGT (PB) in 0.A 10, 294/2022
(Copy victosed A
Q)\osl”

ORDER |

N/

P tlon'ble Navopal Green Tribunal (NGT) PrmCtml Bumh had
registered Oviginul Application no. 294/2022 against quarrying in Koznikode

St

distiet. Tae NG has vide order read above, constituted a 3 member Joint
Commitiee o verily the Tactual position. look in to the grievance of the applicants
and take remedial action in accordance with the law by following due process
withine e miontin The commitee has been constituted with the District Collector,
Kozhikode und representative o State Pollution Control Board and SEIAA to

take remedial action in accordance with the order. The District Collector,

Kozhihode was made the nodal ageney for co-ordination and compliance. The

j)D aviromoenwal neineer. District Otfice Kozhikode. of the Pollution Control
. Board 1 nooimnated w e above committee.
Sd/-
CHAIRMAN
Ty ) .

Fhe fnviconmental Engineer

fostrics €nliee, Kozhikode

Copy 1o,
The District Collector
Weayanad Rd, Civi] Station,
Prantuppalan

Noshikhode 673020

3

20 The fh-n-"xmu'-
SEIAA A 1Toor. KSRTC Bus Terminal,
I lmlﬂpﬂn()\)l. FVANLE-695 00

| FORWARDED/ BY ORDER
E\%\ O&'l\, !,/ /\&. waJ
ENVIRONMENT \l LNCI\F% R-4
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State Environment Impact Assessiment Authority
(SEIAA) Kerala

K.S.R.T.C Bus Terminal Complex. Athr Floor, Thampanoor,
Thiruvananthapurant - 693 nal i R

e ~91471-2334262(0ff)  *91471-2334265 (Fav) o P
ol et e 19 0513008

e-mailis s il oot
weh

w
it

No.1861/EC42019/SE1IAA Date; 19.05.2022

From.
The Administrator
Siate Enyironment fmpact Assessment Authority

To. The District Collector Q&/é/a(Q

Wazanad Read. Civil Station
Emnhippalam
Kozhikode-673020

Sir.

f No.294 2022-Constitute of a Member in

Sub: - SEIAA —Order of NGT in Apped
_Nomination of member- regs- s

SEfAA- Constitute a Jaint Commitiee

?I
O
\bg\ \g\.’ , Ref: - ¢ 11, Order of NGT \ppeal No.294 2022 filed by Shri.Balan.C.K & Others.
e (2. E-mail dated 19.05.2022 received from Dr.R.Ajay ahumar Vanma. Chaiman.
SeAC.

N
0 . _
b Atention is imvited © ithe Appeal Mo
2022 (Capy enclosed).

204 2022 filed by Shri.Balan C.K & Others helore

o ble NGT and judgment dated 04,03,
The Hon ble Tribunal has crdered to constitute 4 Joint Commitice comprising of the District

V
0\)\‘\' Coligctorn Kozhihode. SELAA Kerala and Staie PCB. with the District Collector. Kozhihode as

3;\ nodal agend io furnish a fzctual and action taken report in the matier.
Accordingly Dr.C.C Harilal. Member. SEAC {(Ph: 93479362206, 0633416815 is nominated to
ACAQ the Joint Commitiee 25 the expert Member ol SEITAN.
\ fn \/
A - .
2\ Yours faithiufly.
Self-
Anil.P.Antony
Administrator.SEIAA

Approved for issuc

O\

Gection Officer
Capy to: “The Member Secretary. Kersla State Polivtion Control Bourd. pattom P.O. TVM-004

Scanned with CamScanner

TRy
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- KERALA STATHO PorLLUuTION CONTROIL BOARD
BdBOES TLUMINTM GafknNIdhoern M KD amern Gernio@dauy
BanDWkEOH DS RO @RpanTony

K E R A L A

\M" o DISTRICT OFFICE, KOZHIKODE
\ [ 3r FLOOR, ZAMORIN'S SQUARE. LINK ROAD., KOZHIKODE — 673 Q02
a1 74 ?

Tetefax: 2300745, 46, 47
www . keralapcb.org

PCB/KKD/DO/GEN-176/0A.294/2022 01.06.2022

P =

From
Environmental Engineer

To UWLO"\
Geologist N Vu) 17 9
Mining and Geology 9 N WXM
Civil Station, Kozhikode ol

Sub: - The report of M/S Geo Enterprises based on NGT in O.A.No. 294/2022

Ref:- 1. Order dated 04.05.2022 of the Hon'ble NGT in O.A.No. 294/2022
2. Letter no.DCKKD/1882/2022-D9 dated 26.05.2022 of District Collector

Sir, |

As per ref (1), (2) based on order in NGT.0.A.294/2022 regarding the
petition filed by Sri. Balan C.K against M/S Geo Enterprises, Granite Quarry
Veeryambram, Sivapuram Village, Thamarasserry Taluk, Kozhikode District. It is

decided to call for report of Mining and Geology Department. Therefore please

furnish the report on the above quarry at the earliest.

Yours faithfully

gl Thinder 2%
e ~strict Oice

1 ) 4 t B
1 L,
ﬁi“. ,)» Kozhikada ; ! ” P
“t;.‘" = ., -
A ‘
v by @ 7
; Oy

Environmental Engineer

TSHABNA KT CIEKHAR
Environmental Engineer
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i3
X
ks
AN
2% 16 1~
No: 1519/Doc/M-20/06/2022
From,
Geologist {1/C)
Kozhikode
To
The Enveronmental Engineer
pollution Contro! Board Kozhikede
Sub: Mines and Minerals-M/S Geo Enterprise -Report - reg
. Ref: {I} Letter No: PCB /KKD/DO/GEN-176/0A 29472022
\/ : Dated 1/6/2022
il ’
) \y% (2yNo:696/2009-10/9758/M3/2009 Datd22/03/2010
N
/ Mining and Geology Director
&z (3)Kerzla Minor Minaral concession Rules 2015
r {'\’
\
&-\ Kindly see the reportAs per the reference (2) Mining and geology
b Direcior lIssued a quarrying lease to Smt £ indira  Managing partner M/S Geo
o/ Enterprises lyyad Po Unnikulam For the purpose of miring of granite buiding stone
l\,,,’ v i Thamarassery Tabik of Sivapuram Village Resurvey N0:29.2 6305 hacters of land
/ \_'\c,\ with validity of 12 vears upto 18/04/2022 Various complaints raised by peoples
'/WJO\ surrounding the guarry ,actiors are taken from this office as per reference 3 Now at

sresent quarrying ease is aiready lapsed and itis convinced that the guarny not

WOTKingg now
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FILE No: PCB/KKD/D(/501/08

m———

—
KERAL A

S A
N

KERALA STATE POLLUTION CONTROL BOARD

CONSENT TO OPERATE
UNDER

Water (Prevention & Control of Pollution) Act, 1974

Air (Prevention & Control of Pollufion) Act, 1981
&
Environment (Protection) Act, 1986

TO

Consent No: PCB/KKD/DO/C0O/501/08

M/s. GEO ENTERPRISES QUARRYING UNIT
KOYILOTTUPARA
VEERIYAMBURAM
IYYAD (PO)
UNNIKULAM (VIA)
KOZHIKODE.
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2
1. GENERAL
1 VALIDITY 130.06.2011 -
) M/s. Geo Enterprises Quarrying Unit,
, Name and ciress e -
of establishment lyyad (PO)
.| Unnikulam(via)
- Kozhikode
3 Communication Telephone: 0495 2646764
Smt. E. Indira,
Managing Partner,
: . . . Geo Enterprises,
t_L Occupier details ' P.0. Iyyad,
: Unnikulam
' Kozhikode-673574
5 Survey Number : 29
6 Village Sivapuram
7 Taluk ~ 1 Quilandy
'8 District ' Kozhikode
" Panchayat Unnikulam A
! & Ward - Ward: Veeriyamburam, Ward No: 19
10  Category Red
‘11 Scale - Small
12 Fee remitted Rs. 3,420/-
13 Capital Investment . Rs.5,00,000/-
?14 Water consumption - 501/d -
15  Horse power - Compressor-52 HP
16 PRODUCTS ' Job Work -Quarrying,



2.

2.1.

2.2,

2.3,

2.4.

2.5.

2.6.

2.7.

2.8.

2.9.

70

GENERAL CONDITIONS

This consent is granted subject to the power of the Board to review and
make variation in all or any of the conditions as per section 21(6) of

~

this act.

The applicant shall comply with the instructions that the Board
may issue from time to time regarding prevention and control

of Air, Water, land and Sound pollution

For continuing to operate beyond the validity date application for the
renewal has to be submitted in the prescribed form between 3 and 4

months in advance of the date of expiry of this order.

Suitable species of trees and curtain plants shall be planted and
maintained within and along the periphery of the premises; ﬁorming a

green belt to improve the environment.

If operations are done with backup power, the generator shall have

adequate capacity to run all associated pollution control devices.

In case of process disturbance/failure of pollution control equipments,
the respective units shall be shut down and shall not be restarted
until the control measures are rectified to achieve the desired

efficiency.

In case of discharge/apprehended discharge of any water/air pollutant
oé hazardo&s/biqmedical wasfe due to any accident or other unforeseen
act or event, it shall be immediately intimated to the Board and the
consentee/authorisee shall maké all possible efforts to mitigate/

prevent/remediate the discharge.

Periodical monitoring reports comprising of effluent and emission
analysis reports and such other information as may be called for shall

be submitted to Head/Regional/District Office as and when called for.

Signboard showing the name of the establishment shall be displayed at

the entrance of the site.

2.10. Locatibn of the quarry shall be as shown in the drawing attached. No

:change or alteration to the above shall be made.



3.1,

3.2.

3.3.

3.4.

3.6.

3.7.

3.8.

We
0
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CONDITIONS AS PER
Air (Prevention & Control of Pollution) Act

Record of type, quantity and purpose of consumption of fuel*shall be
maintained and abstract shall be submitted to the Board along with

emission monitoring report.
Water sprinklers shall be provided to suppress spreading of dust.

Raw materials and products shall be transported with proper cover and /

or after wetting to prevent spreading of dust.

The-suspended particulate matter (SPM) - (dust) level at the boundary of
the land owned with different adjoining areas excluding roads shall not

exceed 200 microgram per cubic metre.

Respirable Suspended Particulate Matter(RSPM)(<10um) level at boundary
of the land owned with different adjoining areas, excluding roads shall

not exceed 100pg/m’ ,max.

Sound level measured 1 m outside the boundary of the land owned or
leased by the consentee whichever is farther shall be 55 dB(A) Leq,max.
All operations likely to produce dust or noise shall be carried out

“within- sufficiently closed and insulated premises.

‘After excavation at the site is completed, the land may be used for rain

water harvesting with protective barriers / any other suitable approved

purpose or may be reclaimed.

The consent issued is subject to the conditions specified in the
clearances issued by the Mining and Geology Department and Explosive

Department as per the provisions of the relevant statutes.
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4. OTHER CONDITIONS:

4.1. Rain water harvesting arrangements shall be provided in the -premises.

DATE: 17.07.2008

., ISSUING AUTHORITY
Jrl v IavASREE
SENVIRONMENTAL ENGINEER

Copy to: 1. The Member Secretary.
CEE, RO, Kozhikode.
3. Stock file.

N
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FILE No: PCB/KK/D0/501/2008

PR

—
KERAL A

A
L\ /4

KERALA STATE POLLUTION CONTROL BOARD

INTEGRATED CONSENT TO OPERATE
UNDER

Water (Prevention & Control of Pollution) Act, 1974

Air (Prevention & Control of Pollution) Act, 1981
&
Environment (Protection) Act, 1986

TO

Smt. E. Indira
Managing partner Geo Enterprises
Iyyad P.O
Unnikulam
Calicut-673574.

(For Geo Enterprises Quarrying Unit
Koyilottu para
~ Iyyad P.O, Unnikulam
Kozhikode)

Consent No: PCB/KKD/DO/ICO/R1-501/2008

Issue date: ©8.08.2011 Valid upto: 01.02.2012

]



2
1. GENERAL
|1 | VALIDITY 01.02.20172
l Geo Enterprises Quarrying Unit
fi 5 Name and address Koyilottu para
| of establishment Iyyad P.O, Unnikulam
. Kozhikode
[
'3 | Communication Telephone: 04962646764
Sri. E. Indira
Managing partner Geo Enterprises
4 | Occupier details Iyyad P.O
Unnikulam
Calicut-673574
5 Su'rvey Number 29 Veeriyamburam
: —
6 | Village | Sivapuram
7 | Taluk Koyilandi
8 | District Kozhikode
9 Panchayat Ward; 5
& Ward Unnikulam
10 | Category Red
11 | Scale Small
12 | Fee remitted Rs. 3420/-
13 | Capital Investment Rs. 5 lakh
|
14 | Products/Activities Quarrying in 6.5 Acers of land




2.1.

2.2.

2.3.

24.

2.5.

2.6.

2.7.

2.8.

2.9.

2.10.

3.1

3.2.
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GENERAL CONDITIONS

This consent is granted subject to the power of the Board to review and make
variation in all or any of the conditions.

This consent shall be valid only if the unit is having a valid quarry permit.

No change or alteration of the unit is to be made without the prior permission of
the Board. Any change in the particulars furnished in the references or in the
identity of the occupier / authorised agent is to be intimated to the Board
forthwith.

The applicant shall comply with the instructions that the Board may issue from
time to time regarding prevention and control of Air, Water, land and Sound
pollption. ‘

For continuing to operate beyond the validity date application for the renewal has
to be submitted in the prescribed form between 3 and 4 months in advance of the
date of expiry of this order.

Suitable species of trees and curtain plants shall be planted and maintained within
and along the periphery of the premises, forming a green belt to improve the
environment.

In case of discharge/apprehended discharge of any water/air pollutant or hazardous
waste due to any accident or other unforeseen act or event, it shall be immediately
intimated to the Board and the consent/authorise shall make all possible efforts to
mitigate/ prevent/remediate the discharge.

Signboard showing the name of the establishment shall be displayed at the
entrance of the site.

Location of the quarry shali be as shown in the drawing attached. No change or
alteration to the above shall be made.

Quarrying operations shall be started only after obtaining the D&O license under
the Kerala Panchayath Raj Act for the concerned Local Self Government
Institutiens and submitting a copy of the same to the District Office of the board.

CONDITIONS AS PER
Air (Prevention & Control of Pollution) Act

Boundary of the quarry shall be fenced before operation of the quarrying activity.

Water sprinklers shall be provided to suppress spreading of dust.

& sA
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4
3.3. Raw materials and products shall be transported with proper cover and / or after
wetting to prevent spreading of dust.

3.4. The particulate matter at the boundary of the premises shall not exceed the
National Ambient Air Quality Standard specified for that area.

3.5. The sound level measured 1 m outside the boundary of the premises shall not
exceed the Ambient Air Quality Standards in respect of Noise applicable to that
area.

3.6. After excavation at the site is completed, the land may be used for rain water
harvesting with protective barriers / any other suitable approved purpose or may be
reclaimed.

3.7. The consent issued is subject to the conditions specified in the clearances issued
by the Mining and Geology Department and Explosive Department as per the
provisions of the relevant statutes.

3.8 On expiring of the mining and geology permit, new permit shall be provided,
failing which this consent will become invalid automatically.

Date: 08.08.2011

Ay
PATY /\‘,.:v’f\v . "
°. Vijaya Devi
OFFICE SEAL SIGNATURE 22 §p&tablngineer
- ISSUING AUTHORITY

a

Copy to: 1.Member Secretary, Head Office, Thiruvananthapuram
2. The Chief Environmental Engineer, Regional Office, Kozhikode.

o 3. Stock file. h‘}i\,
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FILE No: PCB/KKD/DO/SOI/ZOOS

KERALA STATE POLLUTION CONTROL BOARD

INTEGRATED CONSENT TO OPERATE (RENEWAL)
UNDER

The Water {Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981
&
The Environment (Protection) Act, 1986

TO

Smt. E Indira
Managing Partner
8 Geo Enterprises Quarrying Unit

Iyyad (PO), Unnikulam (Via)
Koyilandi,Kozhikode-673574

(For Geo Enterprises Quarrying Unit
Iyyad (PO), Unnikulam (Via)
Koyilandi,Kozhikode-673574)

~

Consent No: PCB/KKD/DO/ICO-R2/501/2012

Issue date: 04.05.2012 Valid upto: 01.02.2015
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2
1. GENERAL
| | VALIDITY 01.02.2005
I o ]
Name and address Geo Enterprises .Quarrymg.Umt
| of establishment Iyyad (PO), Unnikulam (Via)
Koyilandi,Kozhikode-673574
‘ 3 | Communication Phone Noj; 0496-2646764, 9846164201
| |
| Smt. E Indira I
‘ Managing Partner
. . Geo Enterprises Quarrying Unit |
4 | Occupier details Iyyad (PO), Unnikulam (Via)
| Koyilandi Kozhikode-673574 |
— =
5 | Survey Number 29
| | |
6 | Village Sivapuram |
Eo |
7 | Taluk Koyilandi |
8 | District Kozhikode
. Panchayat Unnikulam |
& Ward Ward: 19 |
|
10 | Category | Red i .|
11 | Scale | Small |
12 | Capital Investment | Rs.7,50,000/-
Rs. 5010/-

13 | Fee remitted

i o

14 | Products/Activities

i
! Quarrying in 6.5 acres of of land in survey no ‘
‘ 29 of Unnikulam panchayat in Sivapuram

village.




2.1.

2.2

2.3.

2.4.

2.5.

2.6.

2.7.

2.8.

2.9.

3.1

3.2.

3.3.
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3
GENERAL CONDITIONS

This consent is renewed subject to the powez of the Board to review and make
variation in all or any of the conditions.

No change or alteration of the unit is to be made without the prior permission of
the Board. Any change in the particulars furnished in the references or in the
identity of the occupier / authorised agent is to be intimated to the Board
forthwith.

The applicant shall comply with the instructions that the Board may issue from
time to time regarding prevention and control of Air, Water, land and Sound
pollution.

For continuing to operate beyond the validity date application for the renewal has
to be submitted in the prescribed form between 3 and 4 months in advance of the
date of expiry of this order.

Suitable species of trees and curtain plants shall be planted and maintained within
and along the periphery of the premises, forming a green belt to improve the
environment.

In case of discharge/apprehended discharge of any water/air pollutant or hazardous
waste due to any accident or other unforeseen act or event, it shall be immediately
intimated to the Board and the consent/authorise shall make all possible efforts to
mitigate/ prevent/remediate the discharge.

Signboard showing the name of the establishment shall be displayed at the
entrance of the site.

Location of the quarry shall be as shown in the drawing attached. No change or
alteration to the above shall be made.

Quarrying operations shall be started only after obtaining the D&O license under
the Kerala Panchayath Raj Act for the concerned Local Self Government
Institutions and submitting a copy of the same to the District Office of the board.

-

CONDITIONS AS PER
The Air (Prevention & Control of Pollution) Act,1981

Boundary of the quarry shall be fenced before operation of the quarrying activity.
Water sprinklers shall be provided to suppress spreading of dust.

Raw niaterials and products shall be transported with proper cover and / or after
wetting to prevent spreading of dust.



3.4.

3.5.

3.6.

3.7.

3.8

82

4 _
The particulate matter at the boundary of the premises shall not exceed the
National Ambient Air Quality Standard specified for that area.

The sound level measured 1 m outside the boundary of the premises shall not
exceed the Ambient Air Quality Standards in respect of Noise applicable to that
area.

After excavation at the site is completed, the land may be used for rain water
harvesting with protective barriers / any other suitable approved purpose or may be
reclaimed.

The consent issued is subject to the conditions specified in the clearances issued
by the Mining and Geology Department and Explosive Department as per the
provisions of the relevant statutes.

On expiry of the mining and geology permit, new permit shall be submitted,
failing which this consent will become invalid automatically.

’

—-.;;’ ) ) ; ’.;i \
[ pistrict Office | 2.}

er . | e |
Date: 04.05.2012 1}_‘_";;\_ kozhikode ) &)

OFFICE SEAL SIGNATURE & SEAL OF

ISSUING AUTHORITY

Copy to: 1. Member Secretary, Head Office, Thiruvananthapuram

2. The Senior Environmental Engineer, Regional Office, Kozhikode.

‘}./Stock"ﬁle. 5 5 W
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N KERALXA STATE POLLUTICN CONTROL BOARD
G038 TVouNIm el Teoem MK Gmam esuodal
e3:0Flese0s RO @yonTad
DISTRICT OQOFFICE, - KOZHIKODE s
37 FLOOR, ZAMORIN'S SQUARE, LMK ROAD, KOZHIKODE - 1, 007 &

Telefax: 2300745, 458,47
www.keralapch.org

Ref..No. PCB/KKD/DO/501/2008 Date: 08.05.2015

CONSENT VARIATION ORDER

(Tssued under the Water (Prevention & Control of Pollution) Act. 1974 The
Air(Prevention & Control of Pollution) Act 1981, the Environment(Protection) Act
1986

Ref: - 1. Integrated Consent to Operate Renewal no. PCB /KKD/DO/ICO-R3/
501/2015 dated 03.02.2015
2. Applicant’s letter received on 24.04.2015 \

The Integrated Consent to Operate issued vide reference (1) above to Smt. E Indira,
Managing Partner,Geo Enterprises Quarrying Unit,Iyyad Post,Ulnnikulam,Kozhikode
- 673 574 for operating a unit named Geo Enterprises Quarrying Unit, Iyyad Post,
Unnikulam Via,Koyilandy,,Kozhikode-673574 is modified to the following extent:

Item No 1.1
' Validity 09.02.2016
- The consent issued from the Board will be valid only for a period during the

period when all other statutory or necessary clearance from the concerned authorities
are valid. The consent issued from the Board is only with respect to the powers vested
under the Water (prevention & control of pollution) Act 1974; Air (Prevention &
Cé'ntrol of pollution) Act 1981 and rules there under. The operation of the unit*shall
be commenced only after obtaining clearance'from all concerned éuthoritles.

-

All other conditions in the consent to operate referred above remain unchanged.

Office seal Signature
NAME & DESIGNATION OF [SSUING OFFICER

To

Smt. E Indira, f
Madnaging Partner, / ‘n'f
Geo Enterprises Quarrying Unit, CQ\ ) 2

Iyyad Post. Unnikulam,
Kozhikode - 673 574.

- § ‘f
A o

5
T G) 2D P15 7o Bl

e e,
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' ~ KERATA STATE POLLUTION CONTROL BOAI
S®OS (WoDNom acfknla:een MImme s ceniodo)

saovizeecs =R @senlal .

DISTRICT CFFICE, KOZHIKODE &

% £} OOR, ZAMORIN'S SQUARE, LINK ROAD, KOZHIKODE - |, (1 te

Telefax: 2360745, 45,47
www.keralapcb.org

Ref. No. PCB/KKD/D0/501/2908 Date: 09.1]1.'01~

CONSENT VARIATION ORDER

(Issued under the Water (Prevention & Control of Pollution) Act, 1974, T}
Air(Prevention & ’ontrol of Poliution) Act 1981, the Environment(Protection) Ac

1986

Ref: - 1. In*egrated-Consent to Operate Renewai no. PCB./KKD/DO/ICO-R3/
501/2015 dated 03.02.2015
- ’ 2.- Censent Variation Order Dated 08.05.2015
3. Applicant’s letter received on 09.09.2015

The Integrated Ccnsent to Operate issued vide reference (1) above to Smt. E [ndira.
Managing Partne.,Geo Enterprises Quarrying Unit,Iyyad Post,UlInnikulam,Kozhikode |
— 673 574 for opersting a unit named Geo Enterprlses Quarrying Unit, Iyyad Post, |

Unnikulam Via,K¢: 1'andy,,;(ozhmode-673574 is modified to the following extent:

Item No¢ 1.1
Validity 01.02.2¢18

The consent 1ssued from the Board wvll be valid only for a period during the

period when all oth‘ r;statutory or: ‘necessary clearance from the concerned authorities

are valid. ihe conbent 1ssuea from the Boara is only y wrth respect to the powcrs vested

under the Water (prevenao & control of- oollutxon) Act 1974; Air (Prevention &

Control of pollun; n) Act 1981 and’ ruies there under. The operation of the unit shail

be commenced oni g afte ob ‘mmg clparance from all concerned authorities.

All other conditiopsn h! g sent to operate referred above remain unchanged.

~

{

Signature W
NAME & DESIGNATION OF ISSUING SFFICER

To
Smt. E Indira,

. Managing Pevtner, 2

Geo Enterpri:es Quarrying Unit, !

Iyyad Post, Unnikulam, §

S Kozhikode - 673 574. o

. . -

¢ N .
EOAY

| AR z
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KERALA STATE POLLUTION CONTROI. BOARD

FILE NO. :PCB/KKD/DO/501/2008
Date of issue :17/02/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/KKD/DO/ICO-].4/501/2018

Ref : 1.Your online application no. 6573730 dated 06.01.2018
2. “onsent variation order ref No. PCB/KKD/DO/501/2008 dated 09.11.2015 valid up to 01.02.2018.

The ' Integrated Consent to Operate' issued as pe: reference above to M/s GEO ENTERPRISES QUARRYING
UNIT,IYYAD POST,UNNIKULAM VIA,KOYILANDI is hereby renewed up to 18/04/2022 and issued to M/s GEO
ENTERPRISES QUARRYING UNIT,IYYAD POST,UNNIKULAM VIA KOYILANDI The consent(s) variation
order(s) cited under reference are integral part of this renewal order and this order is subject to thc conditioas
stipulated therein and the following modifications’ additions.

»

I. GENERAL
S.No. Items Description
B Validity 18.04.2022 .
2 Activity : Quarrying in 2.5857Ha of land in resurvey no
| 29 of Sivapuram village

I1. Stack Details

Stack No. | ' Source of Emission | Stack Height above Control
Emission Rate(Nm3/Hr) Ground Level(In | Roof Level(In Equipment
Meters) Meters) B

I1I. CONDITIONS

“

-

3.1. Condition no.2.4 of the consent referred 2nd above is modified to the extent that for renewal of the
integrated cons: .it application in the prescribed form shall be submitted to the Board on or before
18.01.2022 through the web portal of the B »ard (krocmms.nic.in) for Online Consent Management &
Monitoring System. Late application will be accepted only with fine/late fee as applicable.

3.2.This consent is issued based on the judgment of Honourable high court on WP(c) no 21713 of
2017(L),quarring lease issued on 19.04.2010,valid up to 18.04.2022.

Pagel
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All other conditions of the Integrated Consent to Operate issued as per refarence above remain unchanged.

DATE :17/02/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER
DISTRICT OFFICE KOZHIKODE

SHABNA Digitally signed

by SHABNA

KUSHE  KUSHE SHEKHAR

Date: 2018.02.17

| SHEKHAR 13:13:17 +0530

To

E INDIRA

MANAGING PARTNER

GEO ENTERPRISES QUARRYING UNIT
IYYAD POST

UNNIKULAM-673574

1. This digi‘ally signed document is legally valid as per the Information Technology Act 2000
2. For verifying this document please go to krocmms.nic.in and search using date of issue'name of the

unit/Application Number in “Consent Granted Applications™ link in the home page of the Board’s Online Consent

Management and Monitoring System.

1

Page2
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KERALA STATE POLLUTION CONTROL BOARD
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—— C®08 muomunom aellmle:osm mlamem GG

%,‘;’ Pattom P.O., Thiruvananthapuram - 695 004
algo afl&., @loymMdMal)@o ~ 635 004

PCB/HO/TAC/GoM/953/2014 Date: 01/10/2015

CIRCULAR

‘Sub:- Consent of the Board for quarrying activity — reg.

Ref:- 1. This office circular of even no. dated 09.09.2015
2. This office letter of even no. dated 22.04.2015
3: Jﬁdgmént dated 13.01.2015 of the NGT, Chennai in OA. No. 123 of
2014 and MA. No. 419 of 2014 and relates cases.
4. Judgment dated 15.07.2015 of the Hon’ble High Court of Kerala in
WA No. 1514 of 2015 in WP((f) No. 7781/2015
5. Judgment dated 07.08.2015 of the NGT, Chennai in OA. No.
400 of 2013
In partial modification of the circular under reference (1) the following is
ordered for immediate compliance. :
The Hon’ble Supreme Court vide order dated 27.02.2012 in I. A. Ne. 2-
13 0f 2011 in SLP(C) No. 19628 — 19629 of 2009 ordered that leases of minor
mineral including their renewal for an area of less than 5 ha be granted by the
States / UTs only after getting Environmental Clearance from the MoEF. Hence
Environmental Clearance is applicable at the time of renewal of mining lease in

the case of existing quarries on lease hold.
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However in case of permit quarries, as the judgment under reference (4)

continues to be in force, for obtaining Board’s consent for permits quarries,

Environmental Clearance shall be insisted.

To

Sd/-
CHAIRMAN

1. The Chief Environmental Engineer

S

Regional Office, EKM

The Senior Environmental Engineer
Regional Office, TVM/ KKD

The Senior Environmental Engineer

District Office, Palakkad

The Environmental Engineer :

District Office, TVM / KLM / PTA / KTYM / ALPY / IDK / EKM 1, 2
(Perumbavoor) & 3 (ESC) / TSR / KKD / MLPM / WYND /KNR / KSGD

All Technical Officers in Head Office

To IT Cell (for uploading the circular in Board's website)

CA to Chairman

CA to Member Secretary

Approved for issue

il

[t

- Environm {al Engineer - 1
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 ANNE XURE— Rzl
(1)

1/343437/2022 DC KKD/1882/2022-D9, ANNEXURE-T of

Second Report

DC KKD/1882/2022-D9

tn compliance to the Honourable National Green Tribunal (NGT) Principal
ench OA Number 294/2022 Order regarding complaint against the Quarry by
name Geo bnterprises which falls under the Sivapuram Village, Thamarassary
taluk, Kozhikode district, an online meeting was conducted on 28.12.2023,
spm, under the Chairman ship of the District Collector Kozhikode to discuss
about the actions. The following officers from various departments attended the
mecting.

I. Veena - Assistant Engineer- Kerala State Pollution Control Board.

Q9]

Vijéya K.K- Geologist in charge (Mining & geology)

(09}

. Abdussamad K.P- District Soil Conservation Officer- Department of Soil

Conservation.

=

. Sakhi T.G — Assistant geologist- Ground Water department.
Mini E.IL —Joint Director- Department of Agriculture.
Vinod Kumar.P- Taluk Surveyor -Thamarassery Taluk.

Subair C —Thahsildar — Thamarassary. *©

0 NN O

Sudheera P- Village Officer — Sivapuram Village.

The meeting commenced at 3 pm. The District Collector had
enquired whether any action has taken till date reg’arding assessment of
damage losses, and imposing of fine, against excess and illegal quarrying
done from the quarry by name, Geo Enterprises, which falls under
Sivapuram Village, Thamarassery Taluk, Kozhikode District. in reply to
this question, the District geologist had replied that the file is now with
Vigilance department. The District Collector directed to take immediatc
action to take back the file and do necessary steps, to comply with the
Hon'ble NGT order. The District geologist had seeked help of the Taluk
surveyor also, to determine excess mining.

The member’ from Kerala State Pollution Control Board informe.

that renort recardino environmental damaoes and losses shall be obtann ol
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. .~y Al . I . AR y ~
from the Apricultural office, Soil conservation office & Grouns

department also, besides from  the District geologist, so as to calcuiate

(the environmental compensation, due to excess and illegal mining activity
at the site. Accordingly as per direction of the District Collector it is
decided to conduct detailed site enquiry by the concerned departments.
and submit report.

A combined site inspection may be conducted by the Agricultural,
Soil conservation and Ground water department, and submit report to
Kerala Pollution Control Board. The Soil conservation officer may take
lead to conduct the combined site inspection and submit report with in
one week, as directed by the District Collector.

The District Collector also entrusted to give letter to the secretary,
Unnikulam grama panchayath, to get a report on the damages if any that
had happened to the nearby houses with the help of the Assistant
ingineer, Isgd.

The District Collector had given instructions to collect all the
reports and submit final report to NGT with in two weeks time. The

meeting was dispersed at 3.25 pm.

Sd/-
(Signed by For District Collector
Muhammed Rafeeq C Deputy Collector (general)

Date 29-12-2022 17.19.23)

Copy to:

. Environmental Engineer- Kerala State Pollution Control Board.
Kozhikode.
. District geologist, Mining & geology department, Kozhikode.

o

3. District Soil Conservation Officer- Department of Soil Conservation,
Kozhikode.

4 District Officer, Ground Water department, Kozhikode.

5. Taluk Surveyor, Kozhikode.

6. Thahsildar, Thamarassary.

7. Village Officer, Sivapuram.
Principal Officer, Department of Agriculture, Kozhikode.
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ANNEXURL {1
' (Second Report)

Geologist (1/C)
Kozhikode. Department of Mining & geology.
District Office, Kozhikodc.
District Collector,
Kozhikode. Email:- geo.koz.dmg.kerala @gov.in
Ph.0495-2371918,PIN 673020
Date: 18.01.2023

Sir.
Sub :- Thamarassery Taluk- Sivapuram Village, Geo Enterprises -
Follow up, action regarding;
Ref:-
1" Order no: 696/2009-10/9758/M5/2209, dated 22.03.2010 of the
Director, Mining & Geology.
2. Your instruction, during meeting dated 28.12.2023.
3. Combined site inspection conducted on 05.01.2023. by this office
along with Thamarassery Taluk surveyor and Sivapuram Village

Field Assistant.
4. Report from Taluk Surveyor dated, 16.01.2023.

Inviting your kind attention to the subject vide references above. The unit by
name Geo Enterprises, lyyad post, of which Smt. Indira was managing partner
was having quarrying lease as vide ref: (1), for 12 years till 18.04.2022 tor
quarrying from 2.6305 Hectares of land under Resurvey number 29, of the
Sivapuram Village, Thamarassery Taluk, Kozhikode District. As vide ref (2),
based on the instruction received, combined site inspection was conducted as
vide ref (3), along with the Taluk Surveyor, to determine the excess mining of
granite stone from the complaint site. As observed during inspection, and also
as vide rel (4) report of the Taluk Surveyor, the mid p‘art of the quarry was
found filled with water. Hence it was unable to measure the depth and hence the
cxcess mined quantity of granite stone-could not be assessed. As this office

could not assess the quantity of stones mined from the quarry, the service ol the




Taluk Surveyor was requested

for the same. In the ref (4) map submitted by the
Taluk Surveyor, based on combined inspection dated 05.01.2023. the
quantification of stones are not provided. Also this office has no technical
expertise to quantify the mined quantity from the map submitted by Taluk
Surveyor. There for it is requested to render nccessary help to quantify the
extracted stone from the water logged as well as the non water logged arca of

the quarry.

Geologist (1/C),

Kozhikode,

Signed by

SHELJUMON T'M
Date : 19.01.2023, 11.02.13

Enclosure: Survey Map
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From,
Taluk Surveyor,

Thamarassery Taluk.
To,
Thahsildar,

Thamarassery Taluk.

Sir,

As instructed by the District Geolegist, survey sketch has been prepared
on the q'uarry under resurvey number 29, in Veeryambram desam under
Sivapuram Village, Thamarassery Taluk, Kozhikode District. It is informed
from the field itself that it is not possible to take the measurements of the Water
logged portion of the quarry. The measurements that had taken from the areca

had been sent to the email id geo.koz.dmg@kerala.gov.in. Above details arc

reported herewith.
Yours faithfully

[.Vinod Kumar. P

Signed
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ANNEXURE-II'b

(Second Report)

Number : RC (3)2138/2022 ' District Soil Conservation Officer,
C.Block-5" floor,
Civil Station, Kozhikode- 673020
Phone/fax no : 0495 2370790
email. dscokkd@kerala.gov.in
dated :12.01.2023.

I'rom, :
Soil Conservation Officer
Kozhikode.

To,
Reported District Collector,
Kozhikode.

Sir.
Sub :- Soil conservation &Survey Department- Kozhikode District
Thamarassery Taluk Sivapuram Village - Geo Enterprises -
Complaint against quarry- Submitting report regarding;
Ref:- Your official minutes number DC KKD/1882/2022- D9 dated
28/12/2022.

The Enquiry Report on combined site inspection conducted on the
complaint against quarry by name Geo Enterprises, of Sivapuram Village,

Thamarassery Taluk, Kozhikode District is submitted here with.

Yours faithfully

District Soil Conservatjon Oftice,
Kozhikode (Signed)

Enclosure : 1 Copy of Enquiry Report.



99

!Combined site_inspection report on quarry by name Geo Enterpriscs, at

Sivapuram Village, Thamarasery Taluk, Kezhikode District.

The quarry Geo Enterprises is located in the Balussery Block, of
Unnikulam Panchayath, Sivapuram Village, under the owner ship of Smt. Indira.

Latitude : 11° 24" 38”N
Longitude :75"51'16”E
Combined site inspection was conducted by a team including the District
Soil Conservation Officer, Assistant Director from Soil Survey Department,
Assistant Director of Agriculture Balussery, & District Officer Ground Water
Department, at the quarry site on 09.01.2023.
This quarry which has commenced its quarrying operation since 36 years,
had now l?een stopped operating since one year. The area of the quarry is 2.6325
hectares. The nearby lands are having a mixed cultivation with coconut trees as
major crops. At certain places Rubber plants and Areca nut plants are also
cultivated. No degradation in soil quality or decrease in the quality/ health of
crops or its production were being noticed on a direct physical examination. But
during conversation with certain neighbourhood residents, Shri. Shereef Malayil,
Shri. Kunjahammed Malayil, Shri. Abdu Rahiman Kaipparathu kandi, Shri.

Balan Chettiyamkandi, the following matters ‘were reported.

I. During the quarrying operations fly rocks had fallen in and near the
vicinity of the nearby houses, Cultivated land, and crops, resulting in the

destroyal of crops.

(3]

. The dust emanated during quarrying operation causing health hazards to
Humans and Animals, as well as crops, resulting in reduction of crops.
3. Cracks were developed in the walls of houses and floor.
4. Water table lowers in wells.
5. Sound Pollution due to quarrying operations.
As there are certain houses near by the quarry chances are thcrc: for
this may happen. But as the quarry is not operational since one year, the

same could not be verified onsite.



The ground water department had taken sample from houses |

3
nearby pond, and submitted to laboratory at Kunnamangalam for analysi
Result will be submitted to the District Collectorate as soon as it is

received.

I. District Soil Conservation Officer, Kozhikode- (Signed).

2 Principal Agricultural Officer, Kozhikode - (Signed).

s Soil Survey Assistant Director, Kozhikode - (Signed):

4 Hydro geologist Ground Water Department, Kozhikode- (Signed).
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, ANNEXURE-II ¢
Of Second Report

No. 400967/DM DC02/GP0O/2022/14665/(1)  Unnikulam Grama Panchayath Office.

Unnikulam,

£ : Ekaroor. P.O,
Kozhikode.

Ph: No. 0496264706.

Email. unnikulamgp@gmail.com
Dated :12.01.2023.

From,
Secretary.

To, ‘
Respected District Collector,
Kozhikode.

Sir,
Sub :- Collection and updation of information- disaster management-

legislation and connected information- forwarding reply reg.:

Ref:- Your letter number DCKKD/1 882/2022-D9 dated 29.12.2022.
The report called for vide reference regarding damages happened to ncar

by houses in the vicinity of the Geo Enterprises quarry due to its operation, as

assessed by the Assistant Engineer is enclosed here with for further necessary

actions.
!' SI.NO. J House Owner’s | Address { Nature oi‘damagé l (,‘Lnnbcnsalion
| ‘ Name calculated.
: 1 Balan | Chettiyankandi |  Crack in Rs.4100/-
| | House lyyad Plastering
L2 | Sunilkumar (_jhétitiya-ﬁkaﬁdi_—'_— ~ Crackiin | Rs.5200/-
l | House lyyad | Plastering
3 i Sathyan _ Chetti'yankand-i'_'g ~ Crack in Rs.3000/-
f | '| House lyyad Plastering
4 | Abdu Rahman ’Kalppurathékandli Crack in Rs. 12000/-



O

9

10

House lyyad

~ Nafeesa ?I(éiﬁpurdﬁ1ﬁéhdi
| House lyyad
 Muhammed | Poyilil House

| lyyad
! Risaal Rﬁéﬁﬁifﬁﬁﬁse"i
‘ lyyad
‘ - Muhammed | Malayil House
' Rauf lyyad
| Shareef _}“Nﬁﬂﬁ)ﬁffibﬁéé )
‘ : | lyyad

% Kxnﬁahannnedrr Nhﬂayﬂiibﬁéé'
\
\_

lyyad

1

¥

Plasféring-

Crackin | Rs.3500/-
Plastering ;

Crack in l Rs.4000/-
Plastering F

se | Crackin | Rs.3000/-
Plastering :

~ Crack in i Rs.6500/-
Plastering |

Crack in i Rs.6000/-
Plastering |

T Crackin | Rs. 5000/
|

Plastering

Yours faithfully

Satheeshan. C.P,
Sccretary.

(Signed)
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KERALA STATE POLLUTION CONTROL BOARD

TS EHOB Tomu0dMm aellmleaoem M@men Geniody
T dns Pattom P.O., Thiruvananthapuram — 695 004 "
| .
algo afl&, ccﬂmgmmnmmgmo - 695 004 JWNEXURE ﬂ, IV
KSPCB/13/2024-SELE-1 Date: 24/01/2024
From
The Chairperson
To
Director
Directorate of Mining and Geology
Kesavadasapuram
Thiruvanathapuram

Sub: O.A.No.73 0f 2023(SZ) - Geo Enterprises Quarry
Ref: Hon'ble NGT order dated 10.01.2024 in O.A.No.73 of 2023(SZ)

Sir,
Kind attention is invited to the subject matter. District Geologist who was a

member of the joint committee constituted by the NGT, which had conducted joint
inspection of the quarry site, has not submitted the quantity of legal and illegal
mining till date. So assessment of Environmental Compensation could not be
carried out. As per the order dated 10.01.2024 in O.A.No.73 of 2023 (SZ),
Department of Mining and Geology is directed to ﬁle’an additional report regarding
the violation already mentioned in the report and the action taken by this office in
this regard. Kerala State Pollution Control Board is directed to assess the
compensation payable for the pollution caused by the project proponent for which
the report from Department from Mining and Geology is necessary. The copy of the
order dated 10.01.2024 is attached herewith and the matter is posted before Hon'ble
NGT on 07.02.2024. You are requested to arrange the submission of the report of
District Geologist, for assessing the compensation, to the Environmental Engineer,

KSPCB,Kozhikodc urgently.

Yours faithfully,

i/
CHAIRPERSON
Enclosure as above:
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Copy to:

The District Geologist,
Department of Mining and Geology,
Kozhikode



